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LEGISLATIVE ASSEMBLY. 

Monday, 26th January. 1916 . 

... 
The Assembly met in the Assembly Chamber at Elevell of th'e Clock .. 

Mr. President in the Chair. 

QUESTIONS AND ANt!twERS. 

Mr. President: We omitted Mr. Bray's questions the other day which we-
will take up now. Question No. 126. . 

QUESTIONS R1U,ATING TO TUE NORTH-WEST FRONTIER PROVINCB. 

126. ·Khan B&had.ur Sarfaraz JlUI8&in Khan: With reference to Gov-
ernment reply to starred questions from HU8 to 1925, asked in the last. 
September session of the Assembly, will the Government be pleased to· 
stat.e whether the inquiry from the Local Administrations has been com-
pleted and if completed to lay the information on the table for the informa-
tion of the House? 

:Mr. Denys Bray: I am sorry, Sir, that the questions were not answered: 
in the Qrdinary course on Friday last owing to my indisposition and over-
sight on the part of my office. 

(1) The replies to questions Nos. 1918 to 1925 asked by Makhdum Syed 
Rajan Baksh Shah in the September session have been furnished to him . 
direct. 

(2) The questions to which my Honourable friend refers are largely 
concerned with the affairs of the little township of Ktilachi, and I am 
afraid their public interest is not so great as to justify the \lost of printing 
the answers. Should, however, any particular question be consiiiered to 
have a wider appeal I will have the answer laid on the table of the Honse. 

RIOTS AT KORAT. 

161. ·Dlwan Bahadur K. Bamachandra Rao: Will the Government 
be pleased to state whether any inquiry has been undertaken by the Chief 
Commissioner of the N.-W. F. Province, ,regarding the Hindu Muslim riots 
at Kohat and also to place the report if 'any submitted by that OffiCH to 
tHe Government of India, on the table? . 

IIr. Denya Bra,.: The Honourable Member's attention is .invited to the 
annexures to Government Resolution No. 59B-F., dated the 9th December. 
1924. 

( 191 ) A. 
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DEPll'J'ATION OF THE HONOURABI.E SIR CHARLES INNES TO JNQUIRE 

INTO THE KORAT RIOTS. 

162. *Diwan Bahadur lI. Ramachandra Rao: Will the Government 
be pleased to state the reasons which led to the deputation of the IIonollt'~bl£ 
Sir Charles Innes to inquiTe into the Kohat disturbances and also to place 
the report if any forwarded by him to the Government of India un the 
table? . 

Mr. D8DJ8 Bray: As ~plained in a communique at the .ime, His 
Excellency the Viceroy requested the Honourable Sir Charles Innes, to 
confer with the Chief Commissioner on the results of his inquiry into the 
Kohat disturbances, and on the pJ:Pgress of his efforts for the resettlement 
of the Hindus and the restoration of harmonious relations in Kohat. 
Sir Charles Innes embodiedibe result of his discussions in a note sub-
mitted to His Excellency. It would not be in accordance with practice 
to publish a note of this character, but 1 may say that Sir Charles Innes' 
general conclusions coincided with those of the Cbief Commissioner as 
set forth in his report which was annexed to the Resolution on the subject. 

RlOTR AT KORAT. 

163. *Dtwan Bahadur lI. Bamachandra Bao: Will the Government 
be pleased to state: 

(a) the value of the property that has been lost in the Kohat 
disturbances and the value of the property that has subse-
quently been recovered? 

(b) whether the local officials took any and what steps to prevent 
the looting of the property during the disturbances and whether 
any and what portion of the looted property has been recovered 
from the posscs8ion of the police in Kohat and from other local 
officials; if so, what is the extent and value of the property so 
recovered? 

(0) whether the Government Ilre MaLiened that the local officials have 
taken proper steps to prevent the disturbances and to prevent 
the looting of the properties? 

(d) the tenns of the settlement, if any, that has been brought about 
between the Hindus and the Mohammedans and also to state 
the number of Hindus that have gone back to Kohat in cODse-
quence of such settlement? 

JIr. DIDYS Bray: (a) to (d). The Honourable Member's attention is 
invited to Government Resolution No. 598-F., dated the Qth December, 
lQ24. 

As regards (a), the damage td house property has been estimated 
roughly at nine lakhs of rupees. Other losses and the value of property 
recovered cannot be accurately oolculated. 

As regards (d), a copy of the tenns of settlement. made by the leaders 
is laid on the table. So far few ~indus have returned to Kohat, but mnny 
are making arrangements t,o do so. 
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Agreemtnt among tlie lIIu&lims, the ind~  and the SiMi; 0/ KaMt. 

We, the representatives of the Muslim, Hindu and Sikh communities of Kobat, 
being desirous of efiecting a settlement of all matters among the various coaununitie. 
~onne ted with the Kohat disturbances of September 1924, hereby agree as follows: 

(1) All criminal cases connected with the Kobat disturbances of September 1924 
be dropped and given up, and no criminal cues of any sort be put forward 
in the guise of a civil suit againl!t one another either iIUiividually or 0.8 a 
community. . 

(2) Hindus, Sikhs and Muslims will raise no objection and put no obstacle in the 
way of restoration and re-construction of tbeir respective places of worshi'p 
. which existed before the disturbances provided that the Ourdawara at the 
. springe near the Fort sha11 be re-construoted .. Kacha ", single-storied, on its 
old site and no encroachment or extension shall be made in it.s area. In 
future the huilding and use of this Gurdawara shall be subject to the orders 
which already exist. 

(3) Muslims, Hindus and Sikhs will give each other full and genuine assiitance 
ill restoring tn its owner allY property soon and clearly identified by the 
owner to he his, and for which he can ofter clear and legitimate proof. 

(4) Muslims, Hindus and Sikhs sincerely assure one another tlillt there will be 
no nrr,Rllised boycott due to the disturbances on either side either in Kohat 
. eil,y 01' its suburbs and that every effort will be made to maintain friendly • 
relations wit,h each other. 

Note8.-1. The case of the.paulphlet und~  s;-ctions lS3-A. IIJId 505 1. P. C., already 
taken up by the Government IS left at the Jushce of the Government. . 

2. Caso Crown through Mnhd. Ahal Khan of Garhi, Nawaz Khan verslU/ Jalal, 
Nisar, Naqshbaud, etc., of H!'zadi Chikarkot and Kharmatu, under scction 3m 1. P. C. 
is excluded from this agreement and this case JDlly be decided by a council of elders. 

(Sd.) N. E. nEILLY, 

Deputy o i~ i ne  

and by "ie Repre8fntativell 01 the 
communit'e,. 

Dlwan Bahadur II. Ramachandra RIO: May I ask, Sir, whether the 
Government have taken notice of the conduct of any local officials who 
have had ill their possession some of the property which has been lost 
in the disturbanoes and to whom the property bas been traced? 

Mr. Denys Bray: If, I understand the Honourable Member aright, he 
is referring to certain members of the constabulary and polioe. Action 
has been taken against them. 

]l[r. Devaki Prasad Sinha: Wh at action has been taken against them? 

Mr, Denys Bray: The Honourable Member will find it in the Annex-
m'ps to the Resolution. They have been put on their trial. 

DR 'RRAf;E IN THE ~ l  OF INDIAN Y AltN. 

185. ·Khan Bahadur Sarfaraz Hussain ,][han: 'a) Is it 1\ fact that 
the exports of Indian ynrn by sea from British India to foreign countries 
during the five months. April to August 1924, were 18,000,000 lbs., as 
compared with 18,000,000 and 29,000,000 lbe., in the corresponding period 
of 1923 and 1922 respectively? . 

(b) If eo, will the Government please state the cause of this steady 
deorease? 
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ft, Kcmourabl, Sir Gharl .. lDDea: (6) Yes. 
(b) The cause is the S8me as it was on September 10th l~t when I 

answered a. similar question from the Honourable Member. 

AnllINISTB.ATlON OF SHIPPING, LIGHT HOU81!'S, MAJOR PORTS AND 
QUARANTINE. 

186. -][hail Bahadur Sarfaru HU88&in ][han: (a) Is it a fact that 
Central 8ubjeots incl\lde Shipping, light houses, major ports, and quarantine? 

(b) Is it a fact that these are at present administered by Local Govern-
ments as agent8 of the Government of India. . 

(c) If 80, will Government please state whether they are prepared to 
administer these subjects directly? 

(d) If not, will they please give reasons? 
'1'he Honourable Sir Charlea lDDea: «(I,) and (b. Yes. 
(c) and (d). The question of taking under the direot administration 

of the Central Government the subjects mentioned by the Honourable 
Member is at present under the consideration of the Government of India. 

JIr. A. Rangaswami Iyengar: May I -know when the decision on thab. 
matter will be reached? 

'1'he Honourable Sir Oharlea lDDu: I am, afraid, I am not in a position 
\0 answer that question. 

HOLIDAYS 1'011. MOHAMMEDAN OPFICERS IN THE SURVEY 01' INDIA. 

187. -lthan Bahadur Sarfaru Huualn ][han: (a) Has the attention of 
Government heen dtawn to the htter published in the issue of the Forward 
of the 18th November 1924, page 9, under the heading .. Grievances of 
Mohammedan Officers ,.? 

(b) If so, do they propose to remove the cause of the grievances of the 
offioers concerned? 

JIr. I. W. Bhore: (a) Yes. 
(b) The holidays referred to by the Honourable Member are speciaJ, 

holidays and are additional to the ordinary public holidays enjoyed by all 
communities. The Government of Bengul themselves do not give special 
holidays to certain offices such as those of the Collector of Customs, 
Shipping Master, Collector of Stamp. Revenue, etc., on account of 
exigencies of public service. Bnd the Honourable Member will therefore-
recognise that they cannot be treated as of universal application. The 
Muhammadan employ..ces of the Calcutta offices of the Rurvey of India. 
are la.rgely occupied on map.printing. handling of machinery or similar 
other work and cannot be spared from it without necessitating a general 
closing for the day or days involved. Nevertheless, the Government of India 
have, after careful consideration, decided to instruct the Surveyor General 
to grant to these Muhammadan employees one dav each for the Akhiri 
Cha1lar Shamba and Shab·i-barat and ,one additional day for ld·u.·.uha. 
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'STRENGTH AND COST or MAINTENANCE OF THE REGULAR FORCE LOCATED 
AT RAZlIAK. 

188. ·Khan Bahadur Sarfaru HUl8ain Khan: With reference to the 
despatch of His Excellency the Commander-in-Chief published in the 
Gazette of India Extraordinary dated Delhi, the 18th November 1924, 
para .. 23, will the Government please state: 

(a) the strength of the rPgUlar force located at Razmak (Waziristan); 

(b) the annual cost of the maintenance Qf the force so located? 

1If. B. Burdon: (a) 150 British Officers, 1,200 British other ranka, 
~  Indian officers and Indian other ranks, and 1,050 followers. 

(b) Rs. 82 lakhs approximately. 

BRITISH EMrIRE EXHIBITION. 

189. *1Ir. O. ~u a a  Aiyangar: (a) Will the Government be 
pleased to state the entire expenditure incurred by the Government of 
India and the Local Governments on account of the Empire Exhibition? 

(b) Do the Government propose to continue the Exhibition or has it 
~losed the part of India in the said Exhibition? 

(c) Will the Government bQ pleased to state the benefits reaped by 
India by the said Exhibition? 

(d) Will the Government be pleased to state how many of the Indian 
articles exhibited there will be manufactured in the British Empire out-
side India and what will be the protection for the Indian industry in 
respect of such articles? . 

~~~~~~~~~~~to~~~~~ 
of materials used for the stalls, etc., at the Exhibition? 

The Honourable Sll' Oharles Innes: (a.) Figures of t.otal actual expendi-
ture are not yet available. The total estimated gross expenditure on the 
British Empire Exhibition for the three years ending 1924-25 from Central 
Revenues is as follows: 

In England ~l  

In India, including the estimated gross 
expenditure on account of various Rail-
ways Rs. 5,05,000 

The total estimated expenditure incurred by various Loeal Government. 
ill all followlI: 

Madras 
Bombay 
Bengal 
United Provinces 
Burma 
Punjab 
Bihar and Orissa 

Rs. 

8,08,500 
72,058 
8,51,000 
8,70,000 
18,00,000 
8,1>0,000 
50,000 

Except in the (lsse of Madras and Bihar and Orissa the above figurfl'-
Tepresent gross expenditure and take no account of recoveries. 
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The following recoveries have 80 far been made on behalf of the Gov-
ernment . of India on account of rent, etc.: 

In India 
In England 

Rs. 4,00,000 
£, 80,000 

(b) The question halt not yet been finally decided. 

(0) Reports show that most of the private exhibitors have been well 
satisfied with the result of their enterprise and several have applied to 
take part in this year's Exhibition. Some have opened branches in 
London, where previously they were not represented. Others have 
extended to the Continent. Many report a stimulation in interest in 
Indian products. The exhibits of the larger and better known products 
also attracted much attention and stimulated inquiries. The Honourable 
Member is referred for more details to the reports of Directors of Inciustries 
in the Provinces. 

(d) The Honourable Member Mnnot possibly expect me to be able to 
&Dswer to this question. 

(e) The Government are not yet in a position to furnish the information. 

IIr. ]t. It. Bh&DDlukham Ohetty: With regard to the question of India's 
participating in the Exhibition for the year 1925, will Government givt'l an 
opportunity to this Assembly to discuss that matter before they come to 
any conclusion 'I 

The Honourable Sir Oharles Innes: I am afraid, I cannot giye &ny 
undertaking on that poin~  

INTRODUCTION OP THE NEW MEASURED RATE SYSTEM BY TUB MA.DRA.S 

TELEPHONE COYl'ANY. 

100. -Ill. O. Dura1awaml Alytngar: (a) Will the Government be 
pleased to state whether the Government of India have given their sanction 
to the new Measured Hate System proposed to be introduced by the Madral 
Telephone Company? 

(b) Whether before giving their sanction they gave an opportunity to the 
public and to subscribers to express an opinion on the proposed charges? 

(0) Whether it is a fact that bodies which represent the Indian public, 
such as the Southern India Chamber of Commerce and the Madrat:. 
Corporation have passed resolutions disapproving of the new scheme? 

(d) Whether the attention of the Government has been drawn to the 
r.umerous protests appearing in tho columns of the Swarajya of Madras 'I 

(e) Whether the Government are aware that only in July last the sub-
Bcription rates were increased and that it is felt by the public that the 
Madras Telephone Company is abusing its monopoly by periodically increal-
ing the rates to the great detriment of the telephone using public 'I 

~e Honourable Sir Bhupendra ]lath !IUra: Tho answer to (a), (b), (0) 
and (d) is in the affirmative. 

(e) No. Presumably the increase in the rates of subscription referred to 
is that which came into effect as from January 1st, 1923. This increase 
in rates we.s duly authorised by Government in 1m agreement, dated 10th 
October 1922, supplementary to the Company's license. Prior to this 
agreement being entered into between the Company and the Government, 
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the terms of the agreement were referred to the Madras Government, the 
Madras Chamber of Commerce, the Southern India Chamber of Commerce 
and the Madras TradoE. Associa.tion, all of whom approved of the condi· 
tions of the agreement. 

INTRODUCTION OP THE NEW MEASURED RATE SYSTEM BY THE MADRAS 
TE[,EPRONE COMPANY. 

191. ·lIr. O. Duralawamt Alyangar: Will the Government be pleased to 
lay on the table the correspondence between the Government of India 
and the Madras Telephone Company on the subject of the introduction of 
the Measured Rate System? 

The Honourable Sir Bhupentira lfath Irlitra: The correspondence is 
bulky and Government do not propose to lay it on the table. I shall 
be pleased to show it to the Honourable Member in my office, if he so 
desires. 

MEASURED RATE SYSTElI POR T ELEl' HONES. 

192. ·Kr. O. Dura18waml Aiyangar: Will the Government be pleased 
to state whether such a Measured nate System for telephones is in vogue in 
any other part of India? 

The Honourable Sir Bhupendra Xath Kitra: A Messa.ge Rate System 
is now operative in Calcutta. 

THE MADRAS TELEl'HONE COllPANY. 

198. ·lIr. O. Duraiswaml Alyangar: (a) Will the Government be 
pleBBed to state who are the Directors of the Madras Teleph0ne Com-
pany? 

(b) Ita subsoribedshare capital? 
(0) How much of the share capital is subscribed by Indians? 
(d) How much is subscribed by IIhareholders resident out of India? 
(e) What are the dividends declared so far from the starting of the 

Company? . 
(I) Whether any grants or special privileges have been granted by the 

Governmeny? 
(g) What is the kind and extent of control which the Government 

exercise over the working of the Company? 

The Honourable Sir Bhupendra lfath Kttra: (a) Sir James Simpson, 
M.L.C., Mr. C. E. Wood, Dewan Bahadur GovindoSE' Chathurbliujado88 
Mr. Ha.jee Mahomcd Ebrahim Bait and Mr. G. W. Bromhead. ' 

(b) Rs. 16,04,197·8·0. 
(0) and (d). The Government have no information. 
(6) 6 per cent. for the year 1923. 
(f) and (g). The Company works under a License from the Govern-

ment of India, dated 17th March, 1903, and also under two agreements 
supplemental to the License, dated 10th October, 1922, and 10th October' 

. 1924, respectively. ' 
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Copies of this License and the Agreements are placed in the Membera' 
Library and the Honourable Member will be able to gather from them 
the kind and extent of the control which Government exercise over the 
working of the Company. 

INTEREBT-FREE HOUSE-BUILDING LOANS TO GOVERNMENT SERVANTS. 

194. ·Shaikh Kuahlr Hoaa1n Kidwal: (a) Is it a fact that the Governmen' 
<>f India used to lend money ulithout intere.t to public servants for building 
houses. etc .• but the oO:t;loe8sion of interest-free loans has been stopped 
lately? 

(b) Are the Government aware that it was mostly Indian officials who 
profitted by the abovo mentioned conoession of interest-free loans foT' 
huilding houses" 

(c) Do the Government propose to reconsider the question of e ~l 'tin  

to the old practice of advancing interest-free money to officials for building 
houses, etc." 

The Honourable Sir Bull Blackett: The answer to the first part is in 
the affirmative and to the last part in the negative. 

With regard to the second part the Government have not the required 
infonnation. These advances are sanctioned by various authorities. 

ARREBTS UNDER BENGAL REGULATION III OP 1818 AND THE BENGAL 
CRIMINAL LAW AMENDMENT ORDINANCE, 1924. 

195 .• J[r, Kamlnl Kumar Ohanda: (a) Has the attention of Govern-
ment been drawn to a resolution said to have been passed at a meeting of 
the Calcutta journalists and published in the Forward of the 19th Novem-
ber, to the effect that the persons arrested under Bengal Regulation III of 
1818 and the Bengal Ordinance are subjected to a severe cross-examination 
at the headquarters of the C. 1. D. and that improper infiuences are 
brought to bear upon them to make incriminatou statements, and the 
remarks said to have been made by Mr. Nirmal C:handra Sen, Editor of 
the Labour, whose brother has been arrested under Regulation III and ia 
said to have confirmed the same to his brother who interviewed him in 
jail ? 
(b) Under what provision of law can the police remove any such prisoner 

from their place of confinement to the C. I. D. Headquarters or to question 
them at all after their arrest" 

(c) What remedy have the prisoners against such removal and cross-
examination? . 

(d) Are the Govemment prepared to .give them an opportunity of 
making their complaints, if any, to a mixed body of officials and non-official 
"visitors ? 
(e) Have the grounds of determination by the authority of the Governor 

General in Council that the persons recently arrested under Regulation 
III should be placed under personal restraint otherwise than in pursuance 
of Bome judicia.l proceedings, been communicated to them in order that 
they may II be allowed freely to bring to the notice of the Governor General 
in Council all circumstances relating to either the supposed grounds of 
such determination or to the manner in whioh it has been exeouted ". in . 
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accordance with the requirements of the Preamble to the said Regulation? 
If so, when and in what shape were the said grounds oommunicated to 
them. and have they been allowed to make any submission? 

The Honourable Sir Aleunder Jludd1man: (CIt) Government have leen 
the stlitement which in some respects is entirely incorrect and in others a 
distortion of facts. No persons arrested under Regulation III have been 
removed from jail custody to be examined by police officers. Persona 
detained under the Ordinance have been examined with a view to the 
passing of orders eit ~  for their release or for .further action under the 
Ordinance. No pressure of any sort has been placed upon detenus in 
order to obtain incriminating statements. 

(b) I would refer the Honourable Member to the rules published with 
the Local Government's Notification No. l056\}·P., dated the 25th October 
1924. 

(0) The orders of the Local Government are, subjeot to the provision 
of the Ordinance, final, but detenus are at liberty to make representations 
to the Local Government. 

(d) Non·official visitors are specially appointed to visit the detenua 
who are free to make to these visitors any statements which they wish 
to make. 

(e) Yes; in the form of written specific charges. Opportunities of 
making submissions have been afforded to the prisoners, most of whom 
have not avai1ed themselves of them. 

Ill. A. Rangaswami Iyengar: May I know whether any complaints have 
been received so far and how they have been dealt with? 

The Honourable Sir Aleunder Jluddlman: I have received no com-
plaints. 

INCltEASE OF STAFF IN TIlE RAIl,WAY BOARD OFFICE. 

196. "'lIr. Kamini Kumar Obanda: (a) Is it a fact that a large number 
of new appointments have recently been made at Delhi by the Railway 
Board and increments given to the staff who are not called upon to work 
rr.ore than they used to do-on the ground of increase of. work for separa· 
tion of railway from general finance? 

(b) Is it a fact that in one department work which was done by seven 
men has now been distributed amongst twenty-two with 4 officers and Ion 
array of stenographers in addition? 

(e) Will the Government say how ma.ny such a.ppointments have been 
made, the qualifications of the persons appointed, stating if they have 
passed the examination of the Staff Sr.lection Board, their t>revious servioe 
(if any), 8nd the salaries on which they have been appointed? 

1Ir. G.  G. 8im: (a) and (b). No. 

(0) The reorganised Finance Branch of the Railway Board's Office 
Mnllists of 24 posts of which 16 previously belonged' to the Board's 
establishment and 6 were created for the perfonna.nce of work transferred 
from the office of the Acool1ntant General, Railways. 
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Only one additional officer has been a.ppointed. Apart from the men' 
,aken over from the Accountant General, Railways, three persons were 
mewly a.ppointed to the Railwa.y Boa.rd's establishment; partioulars relating 
io the qualifications, etc., of the men are laid on the table. ' 

PfWtiCtlkw, of lie., ",bordi,ude appoillt.sftt, made ill t"e FinaftC6 Bratlc" of tlu ail ~ 
, Board', l ~  

Name. EzamlnaUonl paBaed. Ben I ••. 
preyl·i ~l I 
OUB I which IbKuu. 

pay. lap~~nt'l 

'I' s I~
I 

(1) A. N. Bh_ Baobelor of Am, punJabl Two ,oara In Arm, Head-I 100 180 I BoloC/oed on a"oount 0 
pari (ABlllt. Unhoralty. quarton IQ. M. 0.'81 I" til. p. w. hi. kno"lo.lg. 0 

ant). llrallOlll. Arm, Dopart- I' 1I,,&n<"lal work In 111 
Hal alia pauad the ment au Kllltar, Military Finanol De 
Staft' Selection Board Fillanoo. partment. The pa, 
Elamination for I ginn 18 tho minimum 
Upper DlvlBlon of the I pay of tb. grade to 
8ecretatlat. which he hal beln 

I appointed. 
(S) Jal Nllra\n JfatrlcllJatloll of Punjab 1, ,eanln a Jlaek ~ 76 8eloct ... 1 on acoount of 
(Clerk). Unlnnlt,. I p. nl. p. m, hll "porleno"In eom-

'~ ~  8 ~~ ~nt ~ 
pa, ofl'<'red 18 tbu 

I mlnlmuDl pay of tho 

eal Abdul BI·I DItto. I' , ,ears and 7i monthl :a. 
him (8kuo- • lIDder ,-
rrapher). Dal al.o pa.oo Btaft' 'I' Olllce of J)i8triOt 

BIJection Board Es. 8_lonl Judgo, 
amlnatioD tor Lo .. er, Gurdaapur • Gmonthl. 
Dlvlalon ot tho Sec· '\ Jlo.opC>tamla . 'years. 
retarlat Ind allo aa a Homo Depart· 
ItlDorl'llpber. ment, Govern-
, ment of India • t month. 

OJllee of Dlrec· 
tor of Publio 
Information I. I monthe. 

lfiO 
p. m. 

lowe.t grade. 

1£0 The PlY oft'orcd Ie th 
p. m. minimum PlY ot the 

rrade of ltello,ra-
ph.n. 

ANNUAL AVERAGE VALUE OF EXl'ORTS AND bll'ORTS :JOR THB YBAItS 

1909-1913, 1914-1918 AND 1919-1923, RESrEC'l'lVELY. 

197. -Khan Bahadur Sadaraz HUBSain Khan: Will the Government 
r lease make a statement showing tho annual a.verage value of exports and 
imports during the five years immediately preceding tlie war, namely, ]900 
to 1918, during the war, namely. 1914 to 1918. and during the 8ucceeding 
ftve years, namely, 1919 to 1923, respectively? 

The Honourable Sir Oharlls Innes: A statement i8 laid 'On the table. 

Btatem'lIt ,lootD'ng tAt a' .. 'lIa1 atle,·agc. of:t"e imparl and ClZpo,-t trade of Brit.,,, I"dia 

.11 mer""affdi,, (prifHlte land Gov,r".,,,') for the !lea,., 1909.18. 1914·1918 alld 
1919·1928, 

- I 
1909·1918 1914-1918 1919·1928 
(average). (avorage). (average). 

Ra,:(lakh.) • RI. (Iakb.). RI. llakh.). 
IlIIportI. •  .  • . , 1,47,71 1.68,88 lI,64.,15 
Esportt (iDcluding re.export.) • , , 2,19,24 2,22,88 1,96,66 
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POE:lI'l'ION OF INDIANS IN SOUTH AI'JUCA. 

198. ·nan Bahadur Sartaral BUllaiD EhaD: With reference to Gov-
ernment reply to (1) and (2) of the question of whioh the Honourable Dr. 
Sir Devaprasad Sarvadhikary had given private notioe and which he 
asked on the 2Srd September, 1924, in the Council of State re "Position 
of Indians in South Africa," will Government please state: 

(a) Whether they have received the text of the speeoh of the Secre-
tary of State for the Colonies? 

, (b) If so, whether they have taken or propose 'taking any action in 
the matter? . 

(0) If so, wha.t is that action? 

I[r. 1. W. Bhore: (a) The reply is in the affirmative. 

(b) and (c). Government are in communication with the Secretary of 
State for India in the matter. 

USE OF HEAD LIGHTS ON THE EASTERN BENGAL RAII.WAY. 

199. -Dan Bahadur 8arfaruBuss&in Khan: fa) Has the attention 
of Government been drawn to the letter published in the issue of the 
.'1tateBman of the 26th November, 1924, page 18, under the heading" Head 
Lights"? 

(b) If so, will they please state if the statement made therein is correot. 

(c) If correct, do they propose to instruct the Eastern Bengal il a~ 
authorities to see to the matter referred to? 

Mr. G.  G. 81m: (a) Yes. 

(b) and (0). On the broad gauge 3 and on the metre gauge 21 engines are 
already fitted with electric head lightF.. It is proposed gradually to fit head 
lights on all engines employed on the mail and passenger services. 

INDIAN TRAFFIC INSrECTORS (TRANSPORTATION) ON THE NORTH-WESTERN, 

OUDn AND RollILKHAND AND EASTERN BENGAl. RAILWAYS. , 

200. ·naD Bahadur 8arfaru Hussain Khan: With reference to GOTel'll.-
ment reply to question No. 428 asked in the Council of Stnte on 
the 22nd September 1924 ,.e "Indian Traffic Inspectors (Transportation) on 
the North Western, Oudh and Hohilkhand and Eastern Bengal Railways /' 
will the Government please state: 

(a) Whether tne inquiry has been completed? 

(b) If completed, will they please communicate the result t.o thl' 
House? 

I[r. G. G. 81m: (a) and (b). The resuTt of the inquiry referred to by 
thn Honourable Member was to the effect that since the Honourable Uai 
Bahadur Lala Rl\m I~ a  Das's Rf'solution was adopted by the Council·of 
State, 7 permanent vacancies of Traffic Inspectors (Transportation) have-
occurred on the 3' State nailwaYE:. Of these 7 permanent vacancies, IS 
have heen filled by Illdiaolil. In addition. an Indian was appointed to one 
officio. ting vAcancy. 
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TnB NATAL BOROUGHS ORDlNANCB. 

201. -nan Bahadur Barluu ,HuualD Khan: With reference to my 
lItarred question 2089, asked in the last September session of the Assembly, 
,e " The Natal Boroughs Ordinance ", and the reply of Government, will 
Government please state: 

(a) if the Bill has reoeived the asser.t of the Governor, or is still 
waiting for his assent? 

(b) the result of their communication with the Union Government 
on the subject? 

Mr. 1. W. Bhore: (a) The Bill has received the assent of the Governor 
<General. 

(b) The matter is still the subject of correspondence. 

OnICE FURNITURE UD FITTINGS OF BUILDINGS IN NEW DELHI. 

202. ·Khan Bahadur Smuu HuuaID Khan: Will Government please 
-state if it is a fact that all the office furniture and fittings of buildinga in 
New Delhi at Raisina. are being made in Delhi and that the legislative 
buildings are to be panelled with ply wood made up in the plant at the 
Forest Research Institute at Dehra Dun? 

'!'he Honourable Sir Bhupendra Kath Kttra: The furniture is being 
made in India, but not all in Delhi. All fittings required which are made 
in India are being obtained in India, but not all in Delhi. 

The ply panels required for the Central Buildings are being made up 
in the Economic Section of the Foref.t Research Institute. . 

EXPENDITURE: ON THE CONSTRUCTION OIl NEW DELHI. 

208. .D.an Bahadur Smuu HUI8&m Khan: Will Government pleas. 
state: 

(a) if the total gross estimated expenditure on the entire scheme 
of the construction of New Delhi at Raisina ia RB. 1,872 lakha, 
and that as much 8S Rs. 1,000 lakhs haa already been 
expended? 

(b) if the provision for the Government House is Rs. 140 lakhs, for 
the Secretariat Rs, 160 lakhs, and for legislative buildings 
Rs. 8S' 5 lakhs? 

(c) the correct figures, if those given in (a) and (b) Bre not correct' 
(d) by what time the Government House, Imperial Secretaria' and 

the legislative buildings are likely to be completed? 
(e) by what time the Government are likely to remove to New Delhi? 

The HODourabie Sir Bhupendra Xath Kitra: (a), (b) and (0). The amount 
-of the sanctioned gross estimate for the construction of the New Capital 
is }ls. 1,884 lakhs a.nd of the net estima.te Rs. 1,825 la.khs. The que£tioD 
of the revision of these figures is now under consideratiGn. 

The probable groBS expenditure to the end of Ma.rch, 1925, will be 
R,'. 1,186 lakhB and the net expenditure RB. 1,102 lakha. 
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The sanctioned provision for Government House, including the buildings 
on the Estate, is Rs. 147 lakhs; the prol1sion for the Secretariats is 
Rs. 168 lakhs and for the Council Chamber R6. 83·5 lakhs. 

(d) It is hoped tha.t, unless unforeseen difficulties supervene, the New 
Secretariats will be completed by the 1st November, 1925, excepting the 
Porte Cochieres Domes and Towers which will not be completed until 
1926. 

It is' anticipated that the New Parliamentary BuildingB and the New 
Government House will be ready for occupation by the autumn of 1926. 

(e) The winter of 1926·27. 

INDIAN PILGRIMS TO THB HED1Az. 

204 .• JDum. Bahadur Sarfaru Jlussa1D JDum.: Will the Government be 
pleased to state the number of Indian pilgrims that proceeded to the Redjaz 
during the last Raj season and the number that have returned to India? . 

Mr. J. W. Bhore: 'rhe number of pilgrims, who proceeded from India 
to the Hedjaz, during the last Haj season was 18,060. The number of' 
pilgrims who returned to India during the same period was 15,758. 

nan Bahadur W ••• Jlussanally: May I know, Sir, what number of 
pilgrims was expatriated from the Hedjaz during the last pilgrim season? 

lIr. J. W. Bhore: I must ask the Honourable Member to give me 
notice of that question. 

HARDSHIPS OF INDIAN PILGRIMS TO THE HEDJAZ. 

205. ·Khan Bahadur 8arfaru Jlussain Kh&D: Will the Govemmen' 
please state if Indian pilgrims to the Hedjaz ha.d to stiffer any hardships 
owing to the occupation of Taif and Mecca by the troops of Ibn Sa.ud Sul'tan 
of Nejd, and if so, what kind of hardships had they to suffer? 

Mr. Denys Bray: No a.uthenticated ca6ea of serious injury to them have 
come to the not.ice of Government. In fa.ct the majority had left the 
Redjaz before the capture of Taif. 

REVISION OF RULF.B REI,ATING TO PAY, LEAVE, ETC., of RAILW.U SERVANTS 
ON STA'rE RAILWAYS. 

206. ·nan Bahadur Sarfaru Hussain Khan: With reference to 
Government reply .. The Rules relating to pay, leave, etc., are being 
revised on State Hailways with the object of removing racial discrimina· 
tion" to unstarred question 435 (a) asked in the Assembly on the 22nd 
September, 1924 Te the scnles of pay of European and Indian 
Loco running staff on the Bengal N agpur Railway, will Government please· 
state: 

(a) if the Rules referred to have been revised? 
(b) If so, will they ple8'8e lay them on the table' 

Mr. G. G. 81m: (a) Arrangements have already been made to eliminate 
racial distinctions in respect to rates of pay in all scales of the staff on the 
lines referred to in the reply previously given. No discrimination is made 
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in respect to regular leave. Inquiries  have further 'been ad~ in regard to 
all distinctions remaining in .the rulea and conditions of services based on 
!'l\Cial considerations. " ' 

The inquiries show that very few distinctions Qnd those 'of 8. minor 
charaoter still remain and efforts are· being made to get rid of them III 
flOOn as possible. 
(b) It is not underetood what the Honourable Member d~ i es me to 

lay on the table. 

207. (Answered on the 2Brd .Tanuary, 1925.) 

. KOIU.T RIOTS. 

208. -Khan Bahadur Sarfual S;usaain Khan: (a) Has the settlement 
-of differences which gave rise to the disturbance in Kohat been arrived at? 

(b) If so, will Government please make a statement showing what 
the differences and causes were which gave risc to the disturbances,? 

Kr, Deny. Bray: (a) It is hoped that t ~ agreement just concluded 
by the leaders of the two communities will prove the beginning of a lasting 
settlement. 

(b) The Ronourablo Member is referred to the Government Resolution 
,on the subject. 

Gn,U,"T OF A LOAN POR TflE DRYET.OI'MEN'l' OF 'l'HE POltT OF CHI'l'l'AOONG. 

200. -Khan Bahadur Barfara.z Husaain Khan: With reference to Gov-
ernment reply to unstarred question 336 (b) and (c) in the Council of State 
on Brd September, 1924 rc .. Grant of 1\ LolUl for the development of the 
Port of Chittagong ", will Government please tltate: 

(a) if the exact tenDS of the loan have now been finally agreed to? 
(b) If 80, will they please state what those tenns are? 

The Honourable Sir Oharles Innes: (a) No. 'rhe tenns for the loan pro-_ 
posed by the Government of India have been Accepted by the Govern-
ment of Bengal but t,hey have yet to be accepted hy the local Legislative 
.. Council. 

(b) Therefore does not arise. 

VIZAGA!'ATAM. AND COCHJ;'; HARBOrIt ~  

210. -Khan Bahadur Barfaraz Husaain Khan: With reference to 
question 83't in the Council of State on the 3rd September 1924 
f'C •• Vizagapatam and Cochin Harbour schemes", will Government 
please state what further progress with regard to them has been made? 

'l'he Honourable Bir Charles Innes: '('he proposals of thn Govcnlment of 
India regarding the Vizagapatllm Harbour Schemo have been formulated 
Rnd have been referred to the Secretary of State for Indio.. As regards the 
Cochin Harbour Scheme thp report, of the Expprt Committee refl'rred t.o in 
the reply to question No. 887 in the Council of State on the 8rd September 
last haR heen received RJld is at preRent tmdf'r the considel'Qtion of the 
Madras Government. 
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CREATION OF NJ!lW POSTS IN OONNECTION 'WI'l'R TH'E SEPiUATION OF 

R.UI,W A Y JilIN ANCE. 

211. *]lr. B. Venkatapat1ralu: Will the Government be pleased to 
'State whether any and wbat posts are newly created in connecti<?n with 
the separation fA. Railway Finance and the amount of salaries fixed 'and 
names of persons appointed and their respective qualifications? 

Mr. G.  G. Blm: A statement giving the information asked for is laid 
on the table . 

. Stat.mult .howing particulars of pOIII. newly orfated ill oorH.eelion it~ tlte .epamUo" .i 
Railway Finano,. 

New POIIts created. 

(1) Deputy Direotor 
of Finanoo. 

PitY fixed. 

Bs. 1,501)..-60-1,800 
plu. I\Jl allowanoe of 
Ra.800 per meneem 
when 1\11 o/IIoe1' ap' 
pointed to the Indian 
Audit o.nd Aooonnts 
Servioe before the 
4th of August 1920 is 
obtnined on loan IIJI 
Deputy llireotor. 

(2) Aellietant Direo- Re. 1.001-50-1.250 
tor of Finanoe. 

<8) One A8sietant } 

14) One Stenogra-
pher. 

Name of 
pe ~on Qualifioations. 
appointed. 

Mr. A. M. Offioer of the 
a~ n  Indian Audit 
I).D.E. and Aooounte 

Servioe. 

Rai Sahib Offioer of the 
B. n. Railway Ao-
Purl. counts Do-

partmont. 

RIIMA-BEB. 

This poet ie in re-
placement of the 
previous poet of 
.Toint &oretary to 
the Railway Board 
on. &.1.800-100-
2,000 whioh, pend-
ing the rOO1'lI'&niI8-
tion of the Finanoe 
Branoh, lapsed on 
lit April 1924. 

Attention is invited 
to the reply to the 
question on thi. 
lubject asked' by 
the Honourable 
Mr. KR.D1in1 
Kumar Chanda 
to-day. 

'~ ~ ~
l I~ I  OP TH]<; IJEE COMMISSION, 

212. *Mr. B. VenkatapatlraJu: Will the Government be pleased to place 
()ll tho table the views e p l'~s d hy the Government of India on the 
rocommendntions of the Leo Commhu'Iion !tfter the adverse vote of the 
Assembly and the orders issued by 1',he Secrotl\ry of Sta.te thereon? 

The Honourable Sir Alexander Muddiman: 'I'ho Government of India do 
not, propo!'.C' j.(\ plu,ce ()TJ t.he lHhl(· t.heir COIT('Rpondence with the Seoretary 
of StAte on t.he' recommendation'! of t,hr. Lee Commission. The orders 
passBd by tho Slwrl'tl1ry of St.ate have nlrcudy been published: 

Dr. X. G. Lohokare: WhnJ flbout· tIw l\1('dical Servioes? Can tho Gov-
(·mTTlcnt of India give any infonnation on that'l 

The Honourable Bir Alexander Jl[uddtman: That is not rf'aTIy my 
Department and I would preit'r the Honourable 'Member to put down " 
o(Jll(,Rt.ion. 
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JIr. A. Banguwaml Iyengar: May I know with reference to the clauses 
of the Secretary of State's Hules depriving this ASf.embly of its powers 
in regard to passages and other matters, whether any opportunity will be 
given to this Assembly to discuss the position. 
The .BoDourable IHr AJ.euDdar Kuddiman: I am not quite sure that I 

have understood the Honourable Member's point but he is aware of thEt 
rules and orders which enable Resolutions to be tabled. 

PROTECTION AFrOltDED BY THE STEEl. PROTECTION ACT, 192t, TO THE 
STEEL INDUSTRY. 

213 .• JIr. B. VeDkatapattralu: Will the Government be pleased t() 
.tate : 

(a) how far the protection given by the Steel Protection Act has 
been helpful to the steel industry in India? 

(b) how much the country was taxed for the protection already 
given? ' 

(c) whether the bounty now proposed by the Government of granting 
50 lakhs annually is compensated by ameliorating the con-
dition of the operatives in the Tllta Steel Industry? 

(d) whethpr the Tata Industry has effected any economy in reducing 
the salaries of highly paid ofticials and substituting Indians for 
aliens wherever feasible? 

(6) what profits were made after the inauguration of protection and 
whether the Tatas are prepared to give to the Government. 
a reasonable share in excess profits' when realised? 

(f) whether any and what other firms received benefit by this 
pretection duty? 

(g) whether any  and what improvements were effected by the Tata. 
Steel Works in cheapening the cost of production? 

(h) whether the whole product of Tatas Company was purchased by 
the Railways or the Government und if so, to what extent 
since July JaAt? 

(i) whether the Government appointed anybody, and, if so, whom. 
to watch the economic workin(,\' of the Tatas Company? 

The Bonourable Sir Oharles Innes: (a) This quest.ion is examined in the 
"Report of the IndillJl Tariff Board re":brding the increase of tho -duties on 
Steel " which the Honourable Member has-no doubt studied. 
(b) Roughly 71 lakhs up to 31st December 1024. 

(c) The conditions on which it is proposed to give the bounty are con-
tained in the Resolution of which notice has already been given. 
(d) The Honourable Member is referred to p!lragraph 55 of the Tariff 

Boa.rd's first report. 

(c) The Honourable Member is referred to the '1'ari1l Board's recent 
report, from which he will sce that it iE not a question of excess profits. 
The Government make no claim to " share in any ultimate profits. 
(fl The Government have no information-presuma.bly any firms which 

make the classes of goods which were protected in June last. 
(g) This is a matter for the Company. 
(h) No, nnt the whole. 
(1) No. 
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THE KENYA IlfMIGllATTON BI1.J.. 

214:. *lthaD Bahadur Sarwal Jluuain KhaD: Will the Government. 
be pleBsf'd to state in what stage the· Kenya Immigration Bill is? 

JIr. J. W. Bhore: The attentioIl of the HonoUl'able Member is invited 
to my reply given on the 16th September, 1924, to Sir Hari Singh Gour's 
question No. 2021 on the samo subject. 

• UNIVERSITY FOIl RAJPU'l'ANA • 

215. *][han Bahadar Sarfaraz Jluuain ][han: With referenoe to Gov-
ernment reply. to question 839 in the Council of State on the 
8rd September, 1924, re " University for Hajput8I1a", will the Government 
please state if any further progress has heen made than that indicated bv 
the Government reply to the above question? • 

Kr. Deny. Bray: The scheme is still under consideration locally. The-
Agent to the Governor Goneral suggested in' August last to the Darbars 
concerned that it might he desirable to ascertain more fully the conditions 
of affiliation with the Delhi University. It was also proposed tha.t 8 
representative deputation might btl sent to wait on the University 
authorities. The replies of certain Darbars are still awaited. 

Mr. :! . .,. Syke.: Will Government undertake not to set up any more' 
Universities in directly administered areas until equipment ot the Delhi 
University has been brought up to a reasonable standard? (Laughter.) 

RETRENCHlllNT IN Anu:R-MEltWARA. 

216. *lthaD B&hadur Sarfaru Jluuain Khan: With reference to Gov-
ernment reply to stalTed question 2355 (b), re "Retrenchment in Ajmer 
Merwara ", will the Government please state: 

(a) if they have arrived at any decision on the question? 

(b) if so, will they please communicate the result to the House? 

Kr. Denya Bray: (a) Yes. 
(1)) A statement giving the information is laid on the table. 

Statement 'lowiflg 11 .. lO"i"g. e.Jfected or lJnticipated i. cOllffl!otioff fOie" Mr. CampbeU',. 
r.COIftllur"udioll. ,..gIJ,.difl.tJ .Ajmtr-Jiff'toIJl'a. 

(i) Ajmer 'l're&t!uT.V •. 
(ii) Honorary Magistrate's Court, Ajmer 
(iii) l<:ducation . 
(iv) Mediral • .., 
(T) I'ublic Works Departmcut (Ci\'ll Worka, 

wan). 
(Ti) Jails 

~a iu a 

effected. 

I' Re. A. 

• i 

'. 8,603 8 
1,464 0 
1,4MJ 0 
lit,lDB 0 
41,247 0 ·Ajmor.Mer: I 

Total 

• i 
-j 

3,000 0 

157,8150 8 

~a iu  
antici)latl'd. 

P. Rs. A. P. 
o 
o 
o 3,706 0  0 
o 
01 
01 I ----
o I 3,796  0  0 

• 
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STRANDED MADRAS COOLIl£S IN ASSAM. 

217. ·Dan Bahadur 8&rfaraa: HUI8&ln IthaD: With reference to Gov-
t'rnment reply to question r6 .. Stranded Madras Coolies in Assam " in the 
Council of State on the 11th September, 1924, page 1008, will the Gov-
ernment please state--

(a) if they have recl·ived the reply of the Local Government? 

(b) if so, will they please give the required information? 

The Honourable Sir Bhupendra Hath Kitra: (l/) Yes. • 
(b) The information was givell in this House by the Honourable Mr. 

A. C. Chatterjee Oil the 15th Hl'ptl'mbcr 1924. 

ADMINISTltA'l'IOlO OF POllTS BY 'rUE RAIJ.W.-\. y Ro.utD. 

218. ·Khan Bahadur Sarfaraz Hussain nan: (a) Will the Govern-
ment please state if the Acworth Committee advised that the administra-
tion of ports should be entrusted to the Hailway Board? 

. (b) If so, has the recommendatioll been carried into effect? 

(c) If not, are Government preparl1d to ta ~ the matter into their lion-
siderll tion ? 

The Honourable ~l aharles Innes: (a) Yes. 
(b) and (c). 'I'he question of bringing the major ports iuto closer touch 

with the Ooverntnent of India if; i-lt prf'sent undl'r consideration. 

AMENDME.'\T OF :rHE INDIAN I:>/COME-TAX AC'r, 1922. 

219. ·Khan Bahadur Sarlaral llauain Ehan: Will the Government 
please state if they are prepared to consider the desirability of amending 
the Income-tax Act, 1922, in order to admit of appeals to the Privy CounCIl 
against the decision of High Courts on matters referred to them under 
section 66 of the said Act? 

The Honourable Sir .un Blackett: The Government are awaiting the 
result ,of an application t.o thp Privy Council for leave to avpeal against 
n decision of a cprtain High Court. 

THE SUKKUR BARRAOE. 

220. ·Mr. B. VenkatapatlraJu: (a) Will the Government be pleased to 
state how far the Sukkur Barrage Scheme in Sind is carried out? 

(b) What II.mount has already been spent and what it would cost when 
completed and how many acres of land would be brought under new 
cultivation and the cultivation of how many acres would be vastly improved? 

(c) Whether it is a fact that it would cost 18 crores of rupees' aod 
irrigate 8t million acres of new land to be brought under cultivation and 
2 million, acres of land would have improved facilities for irrigation? 

The HonourAble Sir Bhupendra If'ath Mitra: (11,) Good progress has been 
made with the survey work and investigations which must necessarily 
precede the construction of a large projecL, and the alignment of the canals, 
branches and distributaries is'being settled. Some of the buildings required 
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in connection with the scheme are in hand, and the preparation of plans 
and estimates for others is well advanced. Proceedings for land acquisi-
tion are in progress, work on the railway communications and quarry 
sidings is progressing satisfactorily, and plant and machinery are being 
received and erected. 

(b) Hs. 62 lakhs had been spent up to the end of September last, the 
latest date for which figures are available. The remainder of this portion 
of the question is correctly answered by the Honourable Member himself 
in part (0) .. 

REDUCTION OF POSTAl, RATES. 

221. *Kr. B. Venkatapat1ralu: Will the Government be pleased to 
state the actual income and expenditure I1S far as figures are available of 
the Postal Department: 

(a) since the postal rates have heen increased as compared with 
the accounts for a similar period prior to the increase; 

(b) the number of letters and postcards posted during the afore-
said period; 

(0) whether it is not possible to reduce the postal rates to the old 
level or even on the alternative of t anna postal card ! anna 
for half a to18 and one anna for 2! tollll without impairing the 
oondition that the Postal Department should be self-
supporting? 

The Honourable Sir Bhupendra Hath Mitra: I lay on the table a Etate-
ment giving the illfonl1ation Rsked for in parts (a) and (b) of the question. 
In regard to t.he figures of expenditure. relating to part (a), I may explain 
that the figures are those appearing in the pubiished accounts of Govern-
ment, but that they do Dot make full allowance for items liko interest on 
<capital, pensionary charges, provision for Q depreciation fund, etc., which 
should correct.ly be debited to a commercial concern. The financial result 
of the llost and ele~ ap  Department Il.CClording to accounts prepared on 
a commercial basis will be brought out in connection with the Budget for 
~  

The reply to part (c) of the question is in the negative. 

Statement ,hOlDing tke informa,lion a,lredfor in part' (a) a"d (b) oftke above question. 

Year, Income. EJpenditul·e. 

fa) Ra. R .. 
Prior to the increase made from 24th April { 1920-2t 6,36,68,686 6.88,06.04t9 
1922. 1921·22 5,8:1,74.,673 6.'1,27,184 

.Bince the iMrease made h'om 240th April { 1922·28 6.56,61,078 6, 8O,l!7, 1'37 
lSt2. 1928-241 d ~  6,ti5,16,139 

(b) Year •. LeHer •. P osteat·d •• 

Plior to increase. r 1920-21 611,219,6117 ~  
. 1[\21·22 Iilll,921 ,887 818,470,932 

Since the lnorea.& { 1922-29 011,8111,067 628/23,4.19 
. 1928-24 519,989 •• '2 1181.906,208 

~~ 
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REVENUE FROX Cl;STOMS EXPOR'l' Dll'l'Y ON JrTE. 

22'2. ·Mr. B. VeDkatapatlraju: Will the Government be pleased to 
state what ill the amount realised from the customs export duty imposed 
on Jute manufactured and unmanufuctured during the last three years J\S 
far as figures are available? 

The Honourable Sir Basil Blackett: The Honourable Member is referred 
to the monthly Accounts relat.ing to the Sea·borne Trude and Navigation of 
British India which are uvuilablp in the Library. 

ABANDONMENT 01' THE ANDAMANS AS A !'EXAT. SErl'J.E1U<:NT. 

~  ·Mr. B. Venkatapatiraju: Will the Government be pleaaed to 
state when do they propose to abandon the Andamans as a penal settlement 
and whether altemativ<l a o oda~on had been constructed in India to 
accommodate all those who had been an"d who will be sentenced to trans-
ponation? 

The Honourable Sir Alezander )(uddiman: It is impossible to fix any 
date from which the Andamans will cease to be a penal settlement. The 
process of transfonnution is in progress. The transportation of cOllvicts 
has been practically closed. 'rhe number of the convicts ill the Settlement 
on the 31st March, 1919, was 12,471, and the number on the let November, 
1924, 8,297. Of this number 2,564 men and 215 o ~n were self-sup-
porters, i.e., agriculturists, shopkeepers, village functiona.ries or menials 
(and also convicts in private service). They are for all practical purposes 
free. 01 the remaining 5,518 there were (a.) 1,288 "Government self-
supporters", i.e., men and women working in the different dep9l'tments 
on a cash wage and freed from many restrictions, and (b) 4,230 labouring 
convicts. Men belonging to the latter clRSS are still grouped in labour-
battaliollF-' and a.re rationed, clothed and housed by Government. The 
majority of them have fixed duties to do under the different departments. 
The rest are classed as "disposable labour" and employc'd on whatever tosk 

• is most urgent from· day to day. 

The construction of alternative prison accommodation in Indian jails 
is R matter primarily for Local Governments, but the necess.ity for proceed. 
ing with it as quickly as possible> hns more than oncc been urged on 
them. 

Xr. W. S. J. WillIon: Is thC're any other penal settlement wherl: 
prisoners can be practically free? 

The Honourable Sir Alexander Xuddiman: Not in India, as far as r 
Bill a\VRre. 

EXPENT>JTUlLE ON THE POJ.ICE. 

224 .• )(r. B. Venkatapatt,alu: Will the Government be pleased to· 
state the gross expenditure on the Indian Police for the two years 1922.23 
and 1923-24 8S compared with ,12t crores in 1920-21 and 18i crores in 1921-
22 and. whether this expenditure wns t·ulwn into account when considering 
thp exponoiturC' for defence as it wns Rtnhld by the Government when the 
Police Department was organised in India that it would materially diminish 
the lIlilitary expenditure? 
The Bonourable Sir Alexander Xuddlman: The gross expenditure on the 

Indian Police Force in the yearr> 1922-23. and 1923-24 amounted approxi-
~ tel  to 13'4 and 18'1 crores,' I am not aware of the statement referred 
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to by the Honourable Member as having been made by Government, but 
1 feel that I am perfectly safe in replying that police expenditure was not 
taken into consideration when the expenditure 011 defence in the years 
1922 to 1924 was detemlined. 

INCIlEASE m' CONTRIBt:TION '1'0 l'BE INDIAN CIVIL SEltvJCI, F.UlIJ,Y PJ(NIHON 
SCHEl!E. ' 

~~  *Kr. B. Venkatapatiraju: Will the Government be pleased to 
state in view of the statement of Earl Winterton that the Government 
contribution to the Indian Civil Service Family Pension Scheme wa.s 
increased by 25 per cent. from J snuary, 1920, subject to e on~de ation 

~ te  31st December, 1923, whether any subsequent increase was made and 
if so, at what rate and whut was the amount of additional charge on tha.t 
account? • .. 

The Honourable Sir Basll Blackett: 'fhe 25 per cent. t.e.mporary increase 
()f pensions from the Indian Civil Service :Falllily Pension Scheme granted 
in 1020 was sanctioned by the Secretary of State subject to reconsiderat,jon 
nfter the 31st December, 1924, not 31st December, 1923. 

'1'he questioll of a further increasc is under consideration in connection 
with the India Offic<' Aetunry's valuation report Oil the scheme as at 31st 
March, 1923, !lnd meanwhile the Secretary of State has sanctioned the 
continuunce of the 25 per cent.. temporary increase . for a further period of 
.six months, that is to say up to 30th June, 1925. Any increase in the 
bcmefits from the ~ en  whether permanent or temporary, that may be 
made us a result of the Actuary's 'mluation will he met entirely from the 
balances of the Scheme and will not involve any charge on Government. 

MANUI",ACTUJt}; 01' OpInr IN INDIA. 

226. ·Kr. B. VeDkatapatlraJu: Will the 00vernmcnt be pleased to 
~t te the number of chests of opium manufactured in India. in the opium . 
year ending 31st October 1922-28 and 1923-24 as far as figures are available 
and how many chests were for export and how many for consumption in 
Indio. and tha area under poppy cultivation during the said period as com· 
pared with 5,800 chests for export 6,724 chests for internal consumption and 
the area 116,500 acres under poppy cultivation in the ,year ending Slst 
October, 1921. 

The HODourable Sir Baall Blackett: A statement giving the desired 
information is laid on the table. 

• 
,statemellt ,,"owing tll~ a ~a t l l~  pOPP!I culti"ation <lI/d tke b~  af c1l6l(, af pro"i,iotl and 

i ~ opium ma,I&ujactu"ed d"""9 tAe opiltm !lIar, 1922·28 <111.:1 19i8.2 •. 

1922·'23 

19aa·24 

." Arm under poppy ('ulti· 
l'atioll (I,:xdUlling. 
failures). 

2,25,220 Bighll8 

2,lll,/)29 
" 

No. 011 CHB8T8 JlANUPAC-
TUBED. 

. ~i ioll I 
Opllllll. 

-,-,-,--,,-1 
8,025 I 
9,000 I 

Exciso 
UpiUDl. 

0,5W 

6,490 

NOTB-l'be iltnlldartl Bigha. ia Hhs of all acre. 
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LXGISLA'fION FOR THE REGISTRATION AND PROTEC'l'rON OJ' ~  UNIONS. 

227. *Kr. B. VenkatApat.iralu: Will the Government be pleased te-
state when the Government of India propose to bring in a measurc 
relating to the registration and protection of trade unions and whether 
the Local Governments expressed their views on the proposed measure 
and whether they would be circulated to 1he Members of the Assembly 
at an early date? 

Th6 Bonourable Sir Bhupendra Nath Kitra: The Rill has already been 
introduced in this House. Government intend to eirculate the replies 
received from Local Governments to Members of the Assembly. . 

STA.'l'ISTIC8 m.;r,ATINO TO COTl'OX PnODl7CTIOX, ETC. 

228', *J[r. B. VeDkatapatiraju: Will the Government be pleased te-
state how many bales of cotton were grown in India in the years 1922-23 
and 1923-24 as compared with 36 lakhs grown in 1920-21 and 44 lakhs 
64 thousand grown in 1921-22 and whether there are any statistics to 
show what quantity was utilised in India and how much was exported 
out of India during these years? 

Ilr. J. W. Bhore: A statement giving the information desired by the 
Honourable Member is placed on the table. 

Stat/me.t dOtDillD the produtioll, ezporl and co ... umpfioH of "ate cotton dfl"ill9 tlu !I,a!'8 

1922·23 and 1928·24. 

(Figures llor ... ill bales of Ib8. 400 each.) 

I 
Produ('o Export8 Balance left. 

Yoo.I'II. tion lby_and for 1l8C ill 
ettilli&ted. land). India. 

I . ~ .... ----
1922·28 

·1 
60,76,000 33,68,360 17,C6,64-0 

1923·2. ·1 60,76,(;00 l~  IlJ,12,ou 

TO'l'AT, PUBI.lC TAXATION. • 

229. *Kr. B. VeDkat.apatlralu: Will the Government be pleased to 
Itate the total public taxation of India for the year 1923-24 Imperial, 
Provincial and local without excluding the wQrking expenses of railways, 
irrigation, postal and telegraphs and whether it would be accurate to say 
that the total would amount to about flOO crores, about 190 crores Imperial, 
90 crores Provincial and 20 crores local and if not, what is tho correct 
figure? 

The Bonourable Sir BuU Blackett: From the referencQ to the inclusion 
of working expenses of commercial undertakings owned by the State, I 
gather that the Honourable Member wa.nts the figures of aggregate gross 
public revenues, which obviously is quite different from the gross public 
taxation, The total grOBS revenues are as follows: 

Central Government (excluding provincial contribu-
tions) 

Provincia.l Governments 
Local bodies (including Goyernment grants) 

188 crores_ 

88 " 
24 " 
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The two former include receipts from such sources as land revenue 
which is not strictly speaking B tax, gross receipts from State-owned 
(lommerciul undertakings, sale proceed!'! of puj>lic property, profits of note 
circulation, interest, on loans, etc. As regardE tax revenue the latest 
available figures of actual r(>cdpt.R are those for 1022-23 in the case of the 
Central and Provincial Governments and for 1921-22 in the case of local 
bodif'R. The Central, Provincial and local taxation nmounted in these years 
to 67, 31 and 13 crores respectively excluding lund r!'lvenue and 67, 66 und 
13 crores respectively including it. 

Xr. B. Venkatapatiraju: May I ask, Sir, whether the FinMce Member 
if! aware t,hat the East India Company and Lord Salisbury as Secretary 
of State for India. wanted this Government to treat land revenue always 
as a tax? 

. Mr. President: The Honourable Member should treat the Finance 
Member HS a Finance Member, not UH a historian. 

The Honourable Sir Basil Blackett: I should have likf'd to have given 
the Honourable Member t,he hi!itorieal iufon11atioll. 

Xr. President: Th(' Honourable ;\Iember iH quite nt liberty to do so. 
The Honourable Sir Basil Blackett: But J should have hud to have 

looked it up. 

RJ<:I)(,CTIOX o~' UJIi'l'HOUl',TIVJ<; DEBT. 

230. ·Mr. B. VenkatapatiraJu: Will t,he Government be pleased to 
state whether the (}ovornrnt>nt havp. in contemplation !lny scheme for the 
gradual rtlduction of unproductive debt which amounts to more thun 200 
crores find if so, whether it would be publishpd lit nn early date, and 
whether sinking funds creat,ad would afford Bny adequnte provision for 
rapid reduction of unproduct.ive dl'bt or whet.her it is the policy of the 
Government to let'er the unproductiye debt on Il high level so as to dis-
tributr the Wilt burdens on future geurration Il~ well? 

The Honourable Sir Basil Blackett: 1 would invite the Honourablel 
Membl-'r's attention to the Finanec Department Resolution No. :F.-IS-II-:F., 
dat.ed the 9th December, HI24 , which hilS Ilppenred in })art I of the Gazette 
of India of t·he 13th idelll. 

COXTRJBUTIO!\S TO PRUIOI>ICAU, DY ET'lLOl'EAX :NhMBEltil OF THl': 

SERYICl(S, 

231. ·1IIr. T. C. Goswami: (0) Do Govenuuent emplo,\' their "ariOlH; 
means of securing infonnation to find out when and which European 
rnember!l of the Services ont ibut~ to periodioals in nnd outside India amt 
are engaged anonymously ill literary or journalistic propaganda on behalf 
of the European Association, the Indo-British Association or other Asso-
ciations? 

(b) If so, have Government ever punished any such offending official? 
If not, are Government, prcparr.d to consider specific cases brought to 
their notice with prima facie evidence? 

The Banourable Sir Alexander Xudd1man: The rdations of Govern-
mellt. servants with th(' Press are regulated. bv RuleF: 17 to 20 and 24 of 
the Government Servants' Conduct Rules, whi'ch are duly enforepd. Th(.v 
do not, as the HonourRblo Member appp,ars to suppose, prohibit non ou'~ 
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<ontributions to the Press which are not in themselves contrary to the 
public int,erest or inconsistent in other respects with the duties of 6 
GoVl'rnment servant. . 

IXlllAN TltADES CENTRE IN LONDON. 

232. ·Xhan Bahadur Sarfaraa Bussain nan: (a) Has the attention of 
Government been drawn to the paragraph published in the issue f)f the 
ringlishmall of 1 st Decemher, 192·1, page 7, under the heading .. Indian 
Trades Centre in London "? 

~b  If BO, will they please state if they are prepared to conllider the 
advisability of discussing with the Provincial Governments the possibilitiell 
of !'\uch an enterprise in the interest of Indian trade and its development 
~I  suggested:1 

The Bonourable Sir Oharles Innes: (a) Yes. 

With your permission, Sir, I will answer part (b) of question No. 282 
.bud question No. 242 together. 
The Government have not lIS yet taken the proposal into considera.tion. 

PROTECTIOX OF WOItKlfEN An.UNB'!' FINES. 

233. ·nan Bahadur Sarfaraa BU88ain nan: Will Government 
plcnRe state: 

(a) if Truck Acts have been in force in England Bince 18131? 

(b) if there is any legislation in India to· protect the workmen a~ain t 

the arbitrary power of inflicting fines vested in the nnd~ of 
the employers? 

(0) If not, whether Government intend introducing any such legisla-
tion? 

The Bonourable Sir Bhupencira Bath Miua: '1'he answer to pa.rt (a) of 
1he question is in the affirmative and ,to parts (b) and (0) in the nega.tive. 

INDIAN ElfIGRA.TJON AND LABOUlt CONDJ'nONS IN MAURITIUS. 

234. -Khan Bahadur Sarfaru Busaain Xh&n: (a) Has the attentiQIl of 
Government been drawn to the paragraph, published in the issue :>I tho!' 
StateBman of the 2nd December 1924, page 12, under the heading" Indian 
Emigration ,. ., Labour conditions in Mauritius ,.? 

(b) If so, will they please state if the facts stated in paragraphli 3 and 4 
of the pl1ragraph Bre correct? • 

. Mr. J. W. BhOle: (a) The reply is in tho affirmative. 

(b) Yes: the communication published in the State8man is a copy of 
the Press Communique iRsued by the Government of India. 

~It  FOlt 'VAGONS FOR THE EAST brHAN R.UT,WAY, 

2:35. ·lthan Bahadur Sarfaraz Jlusaaln nan: Will the Government 
please "tnte: 

(a) if it is a fact that Messrs Cammell, Laird, and Co., have receiv-
ed for their wagon-building works at Nottingham a ont a ~ 

to supply 775 four-wheeled all steel open goods wagoDfl for 
the East Indian Hail way Company? 
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(b) if it is also a fact that the contract was obtained agBinst keen 
foreign competition? 

(c) whether any Indian finn competed? 

(d) the number and names of the finns that competed? 

Xr. G.  G. BIm: (a) Yes. 
(b) Government have no infonnation, but they can 88s\1re the ·Honour· 

~lble Member, that no tender for storeS can be accepted by the Boards er 
Company lines without the prior approva.l of the Government Director, 
'who is in. a. position to ensure, Qnd does ensure, t ~ all contracts are 
placed in the most favourable markets having regard to price, quality, 
conditions of delivery, and other relevant considerations. 

(c) Bnd (d). Government have no information, but these 775 wagons 
.. vere the balance of 1,320 required, and were ordered abroad, after order!; 
liad been placed in India up to the full capacity of the wagon building 
f.rms in this country. 

SALE OF COUNcn, Bn,J.s. 

236. ·KhanBahadur Barfaru HuuaiD Khan: (a) Has the attention of 
Government been drawn to the paragraph published in the issue ')f the 
State.man of the 5th December, 1924, page 5, under the heading .. Sale 
.of Conpcil Bills"? 

(b) If so, will they please state if the facts and figures quoted therein 
.are correct? • 

The Honourable Sir Basil Blackett: (a) and (b). The replv to both parti 
,of the question iE in the affinnative. 

INDIANS IX SOU:rH AFRICA. 

2i}.7. ·Khan Bahadur Barfaraz HuBB&lD ][han: (a) Has the attention of 
(}overnment been drawn to the paragraph published in the issue of the 
StatcS1WJn of the 5th December, 1924, page 7, under the heading" Indians 
10 South Africa" " Mr. J. H. Thomson Proposes a Conference "? 
(II) If so, will Governm(>ut ple~sl' shtt,e if the factI;. st,ated in the para-

gra.ph are correct? 

lIr. J. W. Bhore: (0) The reply is in.the affirmative. 

(b) Mr. 'rhom!!.!> rnllde such a suggestion ill 11 speech which he delivered 
at u Civic Heceptioll at, Pietermaritzburg. The Government of India hflve 
no oj;}ler infonnution on the subject. 

lIr. A. Rangaswami Iyengar: With regard to the position of Indians 
in South Africa, will Govermnent b(' pleased to give us 8,n early date for 
tIll' disCIl!'lllioll of thl' subject? 

Xr. i. W. Bhore: That qUl'st.ion does ilot, I submit, arise. 
lIr. A. Rangaswami Iyengar: Ma." I know if it is in the provinoe of any 

'Government Member to say whethel' II certain question does or does not 
:urise? . 

Xr. J. W. Bhore: I made a submission to the Honourable the President. 
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Mr. President: What Mr. Bhore intended waE' that he required notice. 

Sir Purshotamdas Thakurdas: Are Government aware of the attitude 
taken up by the Government of South Africa regarding. the suggestion 
made by Mr. Thoma.s? 

Kr. J. W. Bhore: No, Sir. 

Sir Purshotamdaa Thakurdaa: Do not Government think it necessary to 
find out, for themselves what attitude the Government of Sout·b Africa and 
the Colonial Office have taken in this matter? 

• 
lIIr. J. W. Bhore: I think the Honourable Member was present 011 the 

opening day of thiE' Assembly when His Excellency the Viceroy made 
reference in his speech to South Africa. I think His Excellency pointed 
out that the question of South Africa was under correspondence and was 
being actively pursued. In tnese circumstances, I can add nothing more 
and trust that the Honourable Membllr will not press me for any further 
infomlation in the matter. 

Diwan Bahadur II. Ramachandra Rao: Will the Honoura.ble the Homp 
Member kindly say if he will afford fucilitit::;'! for the discUESioll of the-
subject? 

The Honourable Sir Alexander Kuddiman: What is the subject? 

Diwan Bahadur II. Ramachandra Rao: The position of Indians in' South 
Africa. . 

The Honourable Sir Alexander Kuddlman: I am afraid I mUE.t have 
notice of that. . 

MlIDIC.AJ. OFJo'ICER8 ON THE EAST INDIAN RAlT.w.n. 

238. ·1Ir. O. S. Rangalyer: (a) Will the Government be pleased to state-
how many wholetime medical officers drawing above Rs. 500, were employ· 
ed in the E. I. Railway before its amalgamation with the O. & R. Railway,? 
(b) Will the Government be further pleased to state how many (1: the-

said officers are of pure Asiatic descent? 

(c) Under the amalgamation. how many medical officers drawing Rs. 500 
or above, of pure Asiutic descent, are to be employed? 

The Honourable Sir Oharles Innes: (II) The amalgamation of the East 
Indian HailwlIY with the Oudh and HohilkhlIDd HailwRY has not yet been 
eilect,ed. There are, however, 12 wholetime medical officers on the East 
Indian Hailway drawing aboVl' HI!. fiOO. 

(b) So far 11.8 Government arB aWltn' two are of ~iati  descent. 
(r) No statcmtlnt cun be mad,,' 11.8 regards the future except that it is 

proposed to rdain the services of those already in East Indian Hailwa.y 
employ. 

ApPOINTMENT OF hDlANS AS SECRETAUlE'l TO COMMITTEBB. 

230 .• Mr. B. VenkatapatlraJu: Will t.he Government be pleased to' 
state: 

(a) whether any I~dian WBS appointed 908 e eta ~ t~ any o~
mittee appomted by the Government of India smce the m-
auguration of the Heforms and, if so, to what Committee and 
why an Indian was not appointed to other Committees? 
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(b) whellher the Government are prepared to declare the policy of 
appointing an Indian generally to Qny Committee that may 
be appointed hereafter? 

The Honourable Sir Alexander Muddiman: (0) and (b). An Indian was 
appointed 8S Secretary to the folJowillg Committees: 

(1) The Culcutta And Bombay Committoes on Govermnent Securitieli. 
(2) The Tariff Doard. '  ' 
(3) The Civil Justice Committee .. 
(4) 'rhe Indian Law Heports Committee. 

Iuformation regarding o ittee~ appointed in connection with subjects, 
dealt with oy one Department is not complete but additions, if any, to 
the above list will be communicated to the Honourable Member in due 
course. 
In the case of 

wlwther Indian or 
Government do not 
principle. 

all Committ.ees j,he mO!lt suitable person available,' 
European, is selected to act, as Secretary and the 
consider it necessary or desirable to depart from this 

ArrOlNT1IENT OF INDIAN CONSUY,S. 

240. ·Mr. B. Venkatapatiraju: Will the Government he plclised to 
state: 

(0) whether any Indian was appointed in any Consular se"ice and 
if not will Indian Consuls be appQinted in all countries wherein 
India has important trade relations? 

(b) hus the attention of the Government bcpn drawn to the fact that 
want of a proper Indian Consul either in Sydney or Me]b .. mme 
is causing difficulties in furthering the trade elation ~t een 
India Slld Australia Ilnd New Zealand? 

Mr. Denys Bray: (a) The Honourable Member is, I think .. under a mis-
apprehension. Consuls are of cours!' only appointed to, foreign countries, 
and an Indian Consul at Sydney or Mclboume would be as much a 
contradiction in terms as an f:ngli'sh COllsul in Bombay or Calcutta. The 
HOllourable Member is presumably ret erring to 'rrnds Commissioners. A 
Trade Commissioner is stationed :11 London and he ha.d all Indian lsi~t lnt 

until hp had t.o be retrenched. No other ' a~  COImnissioners have so fill' 
been appointed and it is not. eontemplatp.d to extend til(' service at present. 

(b) No, Sir. 

REl'ORT OF THE REfORMS INQnnr ~ Il  

241. ·lIIr. B. Venkatapattraju: Will the Government be pleased to' 
state whether the labourR of the Reforms Inquiry Committee are finished 
and whether the report is ready and whether the Assernbl:v will be given the 
ohnnce of expressing itR view before the Government make up their minds 
whllt to do in the mRtter? 

REPORT OF THE R}WOUMS INQlllllY COMMITTEE. 

325. ·Maulvt Muhammad Yakub: (a) Will the Government be pleased 
to lay on the table of this House the opinions of the Provincial Governments 
and Governor" received by the Reforms Inquiry Committee? 

(b) Will the Government be pleased to state if the Legislative Assembly 
will have an opportunity to discuss the Report of the Reforms Inquiry 
Committee before the Government of India. 's recommendations dl1 the-saicit 
Report Hrc communicnted to the e 't ~' of State for India? 
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REPORT OF Tl;LE REFORliS INQullI.Y CmlMl'f'flDl. 

397. ·Slr lhri Slnp' Gour: (a) Will tho Governmenllbe pleased 
to publish to the Members the Heport of the Indian Heforms Inquiry Com-
mittee presided over by the Home Member 1 

( b) Do Government propose to i~e the Members of this House an 
cpportunity to' discuss it? 

. 
I ~ oI '  01-' THE UEFOIUIS I:-:QUlltY COlrm'fTER. 

431. ·Diwan Bahadur II. ltamachandra Rao: Will the Government be 
pleased to state when find whether the Ueport of the Reforms Inquiry 
(·ommittee will be publislled and the approximate date on which the Govern-
lI'ent will afford facilities for the discussion of the Report in this House? 

REPOltT 01' THli: R1!:po)t)ls IXQulltY COMMlTTEl>. 

516. ·1Ir. T. O. G08wami: When ,\-ill the Heport of the HeformE' 
Inquiry Committee be published and submitted to the Assembly for 
disoussion? 

The Honourable Sir Aleunder Iluddiman: I propose, Sir, with your 
permit>sion, to reply to questions Nos. 241, 325, 397, 481 and 516 together. 
'1'he COllUllittctJ finished its labours on t,he Brd December and the Ueport 
has been received by Government. It is hoped to publish it within a few 
woeks and before final orders are pnssed the Indian Legislature will have 
an opportunity of discussing the recommendatiom' of tJ;l.e Committee. 

1Ir. A. Banguwaml IfIDlU: Moy I know, Sir, whether an opportunity 
will be given to this House to discuss thc recommendations of the Com-
mittee in this session? . 

The Honourable Sir Alexander Muddiman: 1 am not prepared to give 
.any undertaking on that point. 

INDIA::'; TIl.WE CENTllE IN LONDON. 

*242. tKr. B. Venkatapatlralu: Will the Government be pleased to 
sta.te whether the Government oj India. propose to establish &' properly 
equipped pernlfment trade centre in London and, if so, whether an Indian 
would be in charge of it:) 

~l  IX THE !)ltOVDIi:lAI. LEOHn.A'flVE CoeNen. RULES. 

243. -Mr. B. en a~apati a u  Will the Government be pleased to 
state: 

• 

(a) whether Provincial Councils were consulted regarding the ohanges 
introduced after Rule 20 of the Legislative Council Rules of 
every proTince? 

t 1Tid. Rllswer to Qu(18tion No. 232. 
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(b) whether the Government considered the effect of a Recommended 
Bill in the sphere of Transferred subjects and the spirit of 
Reforms and the modicum of responsibility granted ~ the 
Legislatures being negatived virtually? 

(0) what was the urgency of making these amendments in the Rulelt? 

Mr. L. Graham: (a) No. 
(b) The Honourable Member's apprehensions are unfounded. New rules 

20B and 20C regulate the procedure where the Governor has used the power 
of recommendation conferred on him by section 72E. As that power 
extends only to Bills relating to a reserved SUbject, it follows that the rules 
also apply only to Bills relating to a reserved subject. 

(c) The question of framing rules for tll.e provincial Legislatures wali 
taken up in the ordinary course of business after the corresponding rules 
under section 67 had been made. 'l'he Honourable Member will remember 
that those rules which relate to the procedure in the Indian Legislature on 
recommended and certified Bills were published in the Gazette of India on 
the 18th March, 1924. 

PROVISION OF Q{;ARTEDS FOR INDIAN GeAltDS o~' 'l'lu.: E.\STEllN BENOAY, 
• RAIT,W A Y IN CALCUTTA. 

244 .• J[r. Amar Bath Dutt: Are the Government aware that Indian 
guards stationed in Calcutta have not yet been provided with quarters? If 
the answer be in the atlirmative, will the Government he pleased to state 
when the Calcutta Indian guards are gc:ting to be accommodated in railway 
quarters ? 

. Mr. G.  G. Bim: The answer to the first part of the question is in the 
affirmative. The question of the provision of quarters at Sealdah for E. B. 
Hail way employees is a large ant) and presents difficulty as suitable sites 
are not easy to find in the vicinity of railway premises and land is costly. 
The difficulty of providing quarters is not confined to the C8se of Indian 
guards only; there is a large number of other classes of staff whose duties 
require them to live close to their work and for whom quarters have not 
yet been provided. The question is under the active consideration of tho 
E. B. Railway authorities. 

RElIOV.\T, OF THE OFFICE o~' THJ! GOODS SUPKlIINTEXUEXT 'AT SEAUlAII 

TO A SAFE SITE. 

245. "'Mr. Amar Hath Dutt: Are the Government aware that the· 
Goods Huperinteudent at ealdal~ has recently shifted his office to It new 
building which is so situated as to cause danger to clerks and officers under 
him who have to cross the line frequently during shunting operations in 
the discharge of their duties? If so, do tho Government propose to 
take suitable action 80 thnt the office of the GoodF! Superintendent be r(>-
moved to a safe position"! 

Mr. G.  G. Bim: The goodF! Rhed office was formerly located in the goods 
shed and waR under the control of the Assistant Tratlic Superintendent. 
Sel\ldah. whose office waR in the goods shed. This post has bcen abolished 
and till' work hltR lwen placed under the Distri(lt 1'raffic Superintendent. 
Southern. whose office is in the General Office Buildings to the north 
of Sealdah main station. The Supervisor's office has not been shifted. 
G·overnment are informed that t,here are proper roads and an overbridgt;' 
heading from the goods shed to the District Traffic Superintendent's. 
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office and that no trespassing over railway lines is necessary in pa6sing 
from one to the other building for the discharge of official d~tie~~ In 
these circumstances Government do not. proposc to take any action In the 
matter. 

DISCHAltGE BY THE lt~s  BENGAl, RAILWAY OF EMPLOYEES FOR 

.HU<;OED ~i I  

~  -Jlr. Amar Kath Dutt: Are the Government aware that the 
E. B. HRilwQ'y authoriti('f; havC1 dJsehnrged lllen from service on thc plea of 
malingering even when the period of sicknes!! WBS duly supported by certi-
ficates of qualified railwl\y doctors? If the answer be in the negative, 
will the Government be pleased to inquire if any such cases llrc pending 
with the E. B. Railway authofitieB? 

Mr. G.  G. 8im: The answer to both parts of the question is in the nega-
t.ive. 

QUARTERS FOR THE STATION STAFF AND RUNNING STA}'F, LALMONIltH.A.T, 

~  BENGAL RAlJ,WAY. 

247. -Mr. AInu Hath Dutt: Are the Government aware that the E. B. 
Railway authorities have constructed quarters for accommodating clerks 
of the new District, Loco. Huperilltcndent's Office. Lalmqp.irhat, although 
the station staff ftnd running staff of the Locomotive Department, Lal-
monirhat, a t~ been suffering for want, of quarters for a long time? . If the 
answer be in the affinnative, are the-Government prepared to allocate thOle 
quarters to such a8 have a prior or better claim? 

Kr. G.  G. 8im: Quarters were built for 12 clerks and 5 workmen of the 
District Loco. Superintendent's office in I tl2H-24. 

10 units mistry and artisan type Ilnd 20 units workmen type quarters 
were also provided in thc same year for thll Fltlltion staff and running Etaff 
of the Loco. Department. 

'1'hc re-allotment suggested by the Honourable Member is not praoti-
cable, but the whole question of providing staff quarters is, as I have said, 
under invcstigation by the E. H, Railwuy authorities, 

GRANT OF CAl,CUT'fA LOCH, ALLOWANCE TO AM, EMl't.OYEES OJ.' THE EASTERN 

BENGAl, RAU,WAY SKRVING IN CAT,C'UT'l'A • 
• 

248. "Mr. AUlar Hath Dutt: Are the Government aware that only the 
officers and ministerial of the E, E, Hn.i1wn.y in Calcutta are allowed 
Calcutta local allowance? If so, will the Government be pleased to state 
why this privilege is denied to other railway staff serving in Calcutta? 

Mr. G. G. 8im: No. Officers are not allowed Caloutta Local Allow-
ance, Ministerial staff who ar,O engaged in office work in Calcutta are 
granted a special local allowance of 10 per cent. in addition to the rate of 
pay in the mofussil, Of other staff in Calcutta who are not granted the 
allowance certain classes Ilre given free quarters or house allowance. 

The question of the grant of a local allowance to other classes of stat! 
will depend on the result of the investigation now being made into the whole 
qU61lt.ion of provision of quarters. .. 
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PROMOTION OF bDIAN GUARDS ON THE EASTERN BENGAl. RAIl.w.n. 

249. ·)[r. Amar Bath Dutt: Are the Government aware that the 
E. B. Railway authorities have appointed Anglo-Indian guards on the maxi· 
mum pay of Class "A" ignoring the claims of Indian guards who are in 
service and are eligible for promotion to Guards List? If it is a. fact, do the 
Oovemment propose to take suitable nction? 

Mr. G.  G. Sim: No such appointments have been made to permanent 
vacancies. The temporary v8.q$ncies arising in tbe busy season are, bow· 
t.lver, filled as far as conditions pennit by temporary promotions of penna-
nent qualified staff, Indian and European, Rupplemented when necessary 
.by temporary appointments of qualified applicants. 

AJ.J.l':GED BRIBERY AND ltul' I ~ ON THE ~ '  BENGAl. RAII,WAY. 

250. *Mr. Amar Nath Dutt: Are t.he Government aware that complaint. 
<)f bribery and extortion have beon brought to light against certain clerkl 
-of a Distriot Officer of tbe E. B. Railway, in charge of the establishment sec· 
tion? If the answer be in the affirmative, wlu!t do Government propoae 
to do? 

Xr. G. G. Sim: The Honourllblc Member hilS not specified any particular 
.District Office, but if he l'efl;rS to ·un ulleged c.UHe which occurred ut Katihar 
undo which fonned the' subject of question No. 1801 by Khan Babudur 
Hllrfuraz Hussain Khan in the Legislative Assembl:v on the 11th September, 
Hl24, his attention is directed to part (b) of t,he reply given. 

:.151. *1Ir. Amar Nath Dutt: (a) Are t.he Government aware that Indian 
guardR employed in the E. B. Railway have very often to work " under 
reat" and III consequence they fall sick very frequently? 

(b) Arc the Government aware that during the last two years six guards 
died, two became invalid and many lost their health in the Lalmonirhat 
District, of the E. B. Hallway tor worklllg "under rest" and In bad 
dimates? If the answer hc in the TwgHtive, will tho Government be pleased 
to inquire if /lny temporary hands nre still working in the Lolmonirhat 
Dililtrict and for what period ~ 

Mr. G.  G. Sim: (a) No. From infonnation received from the Adminis-
t.ration it appears there-is no ground for the statemonts made. 

(b) No. Four guards have died and one W88 invalided during fl)23 and 
1924. These were normal casualties and were not due to any special cause 
such as mentioned. 'I'here are no temporary hands-at present employed 
in t.hese District guards. . 

l ~ '  OF I o I~ l I  GUAltDS AS SUPJoJRVISING ASSISTAXT STATION 

MASTERS O}' SrECIAI. CUSS STATIONS. 

~  *Xr. Amar l(ath Dutt: Are t,he Government aware. that Anglo> 
Indian and European guards are employed to officiate as supervising assist· 
tlllt Rtation masters of Special Class stations superseding the claims of 
"Indoor" Indian station mOBters of the stations who have more experience 
than the guurds? If the 8nRwer be in the affirmative, Bre the Government 
prepared to put a stop to this practice as early as possible? 



222 LBGISLATIVE A8SEXDLY [26TH JAN. 1925_ 

Mr. Q.  Q. 81m: The Honouruble Member does not mention which parti-
cular Railway he refers to, but speaking generally appointments of the-
nature referred to are neness8rily made at the discretion of the local railway 
authorities in accordance' with the qualifications of the staff concerned. 
The Honourable Member is referred in this connection to the reply given t~ 
Mr. Joshi to B somewhat. similnr <]ucRtion on the 17th Sl)ptember, 1924. 

CONSTJTl1TlON OF TIn: SOT;TH INlHAN HA1J.WAY LOCAl, ADVISORY 

COMMITl'EF:. " 

253, ·Kr. II. K. Acharya: Will the Government be pleaEed to state: 

(a) the constitution of the Advisory Bonrd of the South Indian Rail-
way; 

ftl) whe&her all membe1'8 thereto are elected; and if 10, by what 
. bodies and under whAt conditions; 

(e) whether the Government intpnd to urge upon the S. 1. Hailway 
to elect a representatiTe of their own as in the C8se of the' 
AdVisory Board 01 t,!\e )'I. and b. M. Railway; 

(d) whether there is DOW any member on the Advisory Board who is 
supposed to represent the interests of the Third Class !'8ssen-
gers; • 

E') whether the GOTernment intend 00 urge upon the S. 1. Railway 
administration the desirability of allowing the Railway Passen-
gere' Associations to elect a representative to sit on the Advisory 
Board of tho Railway? 

1Ir. Q.  Q. 81m: (a) Ilnd (b). For information rogarding the constitution 
of the South Indian Railwav Local Advisor:v Committee and the members 
thereof the Honourable ~ e  is referred to the reply given in this 
Assembl'y on the 2nd JtIDO, 1924, to Mr. N. C. Kelkar's question No. 1192. 

(0) and (d). 'l'here is It member of the Committee, who was selected by 
t.he Agent from tho names submitted to him b:v the various local Passen-
gers' Associations. 

(e) In view of the reply given to (0) and (d), no action on the part of 
Government appears necessary. 

TIlE VnLUl'URAM TmCHINOl'OLY HAJ.LWAY. 

254. *Kr. II. E. Ach&rya: Will the Government be plea.sed to state: 
(a) whether the Madras Chamber of Commerce has submitted a 
. memorandum to the Railway Board to the effect that the con-
struction of the chord line should run from Cuddalore to 
Trichinopoly and not from Villupuram, BS proposed by the 
!:). 1. Hallway; 

" (b) whether the MRdrns Chamber of Commerce made this proposal 
for the reason that 8S 8 result of the chord line running from 
Villupuram, the Port of Cuddalore would suffer to the advan-
tage of Pondicherry, a French port; 

(c) whether the Government have receIved any representation from 
the Government of l\Indl'f1!; on this matter and if so, to what 
effect; 
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ld) whether the "GOVe.rUUHlllt have consulted llllpOIltunt o ln ' ~inl 

COlOllllUltties and public bodie~ in South Arcot Distriot as to 
t.ne efject of the proposed chord lme on the tmde of the 1'01 t, 
ot Uuucialol'e Ilnd If so who werc the pel'tlons or trading com-
pames lind puollC ho(lics ;;0 ellnsl~lt d  

(e) what has been finally decided by ·the Government with re.gard 
to ttllS matter I 

:Mr. G. G. ·8im: (a) und (b). Yes. 

(c) Yes. 'flIe Govcl'lllUent of Madrus shared the views of the Madras 
Chamber of Commerce and suggested, as a remedial mel¥lure, the construc-
tion of a bra.nch line from Vriddhachalam to Cuddalore siml,l1.t8Jlcously with 
the construction of the Villupuram Trichinopoly Chord Railway. 

(d) No, but copics of resolutions passed by the Landing and Shipping 
Fees Committee, Cuddalore, the Municipa.l Council, Cudd8Jore, and the 
District Board, South Arcot, embodying their views on the mutter, hflV(' 
been received through the Madras Government. 

(Il) It is proposed to have the Vriddhachalam Cuddalore connection bllilt, 
along with the ViII upuram Trichinopoly Railway . . 

DmTBUNCt OF THE RAILWAY LINE BErWEEN )'I.WltAS BEAr'lI ANI> 
TAMBAUAM. . 

255, "'Mr. M:. K. Acha:ya: \ViII tho Govomment be pleased to state; 
til) in what stage tIle proposal to double the line Letweon Modrll!> 

Beach and Tambaram by the S. 1. Railway, DOW iB I 

.' Il, ',':(I"T! 1,ne eOllstt'llctlon or i!le second lille Will. be tltktm lip by tho 
S. 1. Railway; . 

(c) and by what time tho S. I. Railway hope to complete the COll-
structlOn of LlllJ flCCOlld law; 

(d) whether the Government intend t,o urge upon the S. 1. Hailwll,Y 
administration to take up this work of construction imme-
diately? ,  , 

Mr. G.  G. 81m: (a) to (d). Proposals and  estimates fire undf'r pl't'pn· 
ration hr the provision in certain st,ager, of increased facilities in the Mndr:u; 
suburban Area including additional lines Ilnd electrification, The doubling-
and trebling of the line between Madras Beach Ilnd Madras Egmore. Ilnd 
Madras Egmorl' and Tilmbaran respectively, fonna Stage I of thp whr.!e 
Bcheme and is programmod to be complet.ed in 4i ;yosr" from the time thl' 
scheme is sanctioned by· the Secretary of State, hut until the estimAte)! 
have been prepared find considered it is not possible to s.tate definih-1.l' 
when the work on the project will be started, 

COll."VF:RS[ON INTO BRO.\Tl GA 11 OJ': OF THE RAll,w.n 1,l:\,,\O: I' t'l~  

SIIOlI .... Nl'lt T') J':IlX.u.;rT"Ur. . 

256, ·Kr. !t. K. Acharya: Will 1111.' Ii t' n ~ t  Ill' pkll8f'd to r-:t.uh·: 

(a) whether, on lleCollnt of (lel'tllin IIlor!iiielltioTls t,o Ill" 1l1llr!/' 1n I: 
Cochin Harbour scheme, t.hB original SChCYnf' of ·Mr. T7.nHt to 
convert the line from ShOr!l.llllr to I ~ nl n  into n hrnad 
gauge IS Illml.v to n ttei' lllu~ in t,ht' Ylf!nr flit lIff': 

(h) and if there is't0 hr nIl,\' dl'lnl', ' ... 111 the Government lJe pI ~ ' t 
• to st,ate, for how long nnd for wbllt. reasons:' 

o 
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Mr. G.  G. 81m: (a) and (b). The survey for the conversion has re-
cently been sanctioned, and the Agent of the Sou£h Indian Railway hall. 
been aEked for 0. full report on the financial aspects. of the conversion. 
The final decision will depend on the result of these investigations . 

• 
• ' MINIMUM COI.U:cTION O}' EXCBSS FARES BY TWKE'r EXAMINERS ON THE 

SOFTH INDIAN' RAlI,WAY. 

-
257. *Mr . .1/[. K. Acharya: 'Vill the Govornment be pleased to state: 

(a) whether it is a fact that the S. I. Railway has recently appointed. 
40 Tic·ket Examiners and that. tne Company lllsists that every 
one of them flhould collect not les8 than Rs. 300 per month 
by way of excess fare and freight from passengers; 

(I,) whether it is u fact that Ticket Examiners at different Railway 
stations on the South Indian Railway have been BSked to 
eollect ftS excess fare a sum not less tban their monthly 
salary, on pam of their services being dispensed' with; 

(C') whether the Government are aware that the action of the Rail-
wu.y Company insisting on a certain minimum collection of 
excess ture (,!nIses no little Ilnnoyan('.e to passengers by the 
Ticket Examiners; 

(d) do the Government propose to draw the atten,tion of the Hailway 
Company to this matter? 

Mr. G. G. 8im: (II) and (b). Appointments of additional Travelling 
Ticket EXllIninors an~ recently been made by the South Indian Railway, 
but the Agent states that it is not a fact that any Buch stipulations 1108 
rdf'rrcd to in these questionR have  heen made· 

(I') lin 11 (d). Do not unse. 

REDliCTION OF FIURT ~  SF-CONI) CI,ASR }<'AUER ON THE SOlTTH INDIAN 
RAlJ.WAY. 

2;iR. "'Mr. M. It. Acharya: Will the Govermneut be pleased to state: 
(a) in view of the fuct that several Hailwu.,Y Companies have recently 

re(lllced tllt-ir firRt nnd R(!cond clARR passenger fares, why 
tilt' South Indiun Huilway Company has not yet effected any 
reduction iu their passenger farcs; 

(b) Are the (j'overnmertt prepared to urge on the S. 1. Railway Ad-
ministration the nece'lsity in the interests of the travelling 
public, of <'flecting such reductions in their passenger fat'es l' 

Mr. "G. G. 81m: The Oov('rnment understfUld that the possihility of 
making a rf'dlletion in firflt Hnd Recond clll.se fareR iR now llndl:'r t.he consirler-
Iltion of UH' ROllth I ndinTl T{ailwllY Company" 

Mr. A. Rangaswami Iyengar: Mav J know, Sir, wJ:iether thll GovernmC'J1t 
nl'J'awarl' that the ('llJlvl'ni"lwl'g and comforh; on the sceond and fil'Flt cl&RS 
of the South Indian Hail\\,ll.v nrl' p€'rhnps at t,he lJ1inimum <,ompl\red to all 
ot.l\cr ail ~  in Indio? 

Mr. G.  G. 81m: Government are awarc that this line js TerT much con-
gest,ed. But I have already ('xplained in reply to a previous question that 
~ e have urg('d thC' Ag('nt t·o expedite thl' est i te~ for providing flllrt·her 
fn('ilitios. 
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R.u:VJS1!:D ESTIMATES 011 R.UT,WAY RECEIPTS. 

~  *111' .•. It. Acharya: Will the Government be pleaeed to state: 
((I) what the revised estimates of railway receipt!! are for the Jear 

1924-25 ; 
(b) what the amount of increase or decrease in railway receipts on 

each ruilway is; 

(c) and whether, in clise of there being IJ.Il'y surplus in receipts on 
any railway, the Government propose to consider the desirabi-
lity of mducing the fares of third lus~ p ~ ol 'n e i  

lIr. G.  G. 81m: I am afraid the Honourable Member must wait fot' this 
infonllation until the ~il a  estimates are presented to the Hous(! . 

. R1WUCTION OI' 'rUllW CLASS l~  ON 'rilE Sonn hUIAX It.\!).\\,.\Y. 

260. ·lIr. II. It. ACharya: Will the Government be pleased to stute: 
(a) what the rates oJ third class fares on the G. 1. P., B., B. and 

U. 1., E. 1., M. Rnd 1:;. M. and ~  1. ./.i.ailwA,\'s un·; 

(b) whether the Government are awure of the fRct thut the t.hird 
class fares on the S. 1. Railway nre higher than thl' flJrefi for 
the sa.me class in any of the other above-mentioned railwaYfi; 
and 

(c) whether the Government 1.1'0 prl'Ilured in "iew of the great 
hardHhip caused to the third class pflsflengers on ale S. I. 
Railway by ronson of the high fares, to urge on the S, I. Rail-
way Company the necessity of bringing down their third 
class fares to HIe level of the ot l~  railway companies ?"<\ 

Xr. G. G. 81m: (a) and (b). A statement ill laid on the tllhk. FI'\11\\ 
this it will be seen that third class fares 0n the South Indian Railwav are not 
in all cases higher t.han those in force on the other railwaylS enti~ned  

(0) Government understand that the possibility of making a reduction 
i,n fares is· now under the considera.tion of the Company. 
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'rHIltU Cr,,\ljs :FARES ON ' .• 'liE Sout'H INDIAN AND MADVoAS ANU SOUTHER .. 

MAHRAT'l'A RAILWAYS, }'OR CERTAIN SPBCIYlJID YEARS. 

261. ·][r. ][.·X. Acharya: Will the Government be pleased to 8tate 
what the fares for the third class were on the South Indian and Madras 
and Southern Mahratta Hailways 'auring the years 

(i) 1900·1001. 

.(ii) 1910·1911.' 

(iii) 1920·1921. 

(iv) 1924·1925. 

Mr. G. G. 8im: Statements giving the information asked for are placed 
on the table. 

• 
MADUAS AND EOUTHERN MAHRATTA RAILWAY. 

YClLr. 

. 1900·1901 ~ 

1IllO·IOll 
\ 
• I. 

ht. April, l!JZO to :l1sL ~ 

,July, 19';!O. ( 

ht lI ~t  1920 1,1) ·3ht ( 
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. ~ 
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,,' (j: r 
Metre f 

'1 
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I Di.tance 
13y Mail By ordi· I 
Train. lIury train. 

2t 
3i:u2 

2\ 
'. I 

a 
:3 

!It 
:16 

4 

1----: ...... --... --......... ---
~ to 2 
3 to 2 
2 

2t to ~ 
21 to 2 

2t 
25 

a 
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~ l  n~I  RAILWAY (XILOlllI RAILWAY EXCEPTED). 

Third Cia" Fares. 

PIllS 1'4R MILE • 
. --------._-- . "-_ •.... _ . 

Gauges. DistiLlH C. YOIlT. 

I By ordill-By mllil 
train. Illry train. 

---- :---------

ht April, 1900 to 3hLS All :! 2 AllY· 
Odober, 1900 to ht All 2j (Boat 2 All)'. 
November, 1900 t.o 31st, ( mail). 
Marcil, 1901. 

5' 6" 21 to 2 2 AIIJ'. 
1911i-11 { ( Molro 2. ". J<'int 50 milCli. 

( 
21 to 2 Aciclitiolla.l di.t,o.m·o. 

2 to 2i Any. 

I :l' 6" 2t Any. 

5' 6" ! 3 21 Any. 
1920-1921 ~ Metro 

i 
3 2! AllY· 

2' 6" 2, 

5' G" I) 3t Any. 
1924-25 ~ MoLre i) 3t Any. 

.,. 

2' 6" llt 

CLOSING BY THE SOUTH INDIAN RUI,WAY m' TH}j LEVEl, CRossum GATt 
ON THE POLICE ~ l l lt'  RO'\D IN M.WltAS. 

262. *J[r, K, E, AcharJ&: Will the Government be pleased to state: 

(a) whether they are aware of the filet thnt ~n~ tl. 1. Hailway Com-
pany have recently closed the level-crossing gate on the Police 
Commissioner's Road in the City of Madras, after the construc-
tion of an overbridge at the said place; 

(b) ~tlie  the Government are aware of the fact that as a result 
of the closing of the level-crossing gate, the public at large and 
specially pedestrians, rikshaw-\vallas, coolies carrying heavy 
loads and men who pull carts loaded with goods are put to 
very great hardship and suffering, by reason of their having 
now to get up a steep overbridge; 

(c) whether the Uovernment will be pleased to state what the objec-
tions of 'the said .u,ailway are Lo "cep the gate open; 

(e) 

whether the Government are aware of the fact that the Munici-
pal Corporation of Madras bave unanimously passed a resolu .. 
tion protesting against the action 01 the Railway Company in 
having closed the level-crossing gate and demanding ·the re-
opening of tue i~id gate; 

whether in view of tue great Hardship and inconvenience which 
the public in the locality are put. to, the Government are pre-
pared to urge on the Railway Company the immediate neces-
sity of keeping tbe said e el o sin~ gate open, as before? 
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Xr. G.  G. Sim: (a) Yes. 

(b) No. 

~  Inquiries made on the subject show that it was at the instance of 
the Corporation of Madras and to put an end to the inconvenience  which 
it was said w818 experienced by p~est ian  and others of having to wait 
a.t the crossing during train times that the overbridge was provided. The 
rroposal, the design and the construction of the overoridge· were approved 
by the Corporation as well as by the Government of Madras. 

One of the conditions concerning the construction of the overbridge 
was thnt this was to be in substitution of and not in addition to, the level-
croBBing and this wal:l acctJpted by the Corporation. 'l 

The Railway Administration object to the level-crossing being kept open 
in addition to the overbridge on the ground' that besides the cost involved 
in maintaining both it would seriously affect t.he development. of a fast and 
frequent suburban service. . 

(d) No. 

(r) In tIlt" circumst,ances stated, Government do not propose to take 
any liet-ion. 

1'OTAI, DEBT Q}' THI<: GOVEIINllEN'J' O{<' INDIA. 

263. ·Slr Purshotamdaa Thakurdas: Will Government' be pleased to 
placo on the table Il statement showing the total debt of the Government 
of India as on 31st March, 1924, or such other date as may be available, 
·both in Rterling Bnd in rupees, specifying: 

(a) The' country in which it is held, 

(/J) 'rhe Provinces in India in which the Rame is held with respective 
amounts, giving corresponding figures for the year 1918-14, 

(c) The different fonns in which the debt is contracted? 

The HODourable Sir Buil Blackett: A stlttement giving tho infonnation 
rllquired so far as it is availa.ble has been la.id on the table. The figures for 
the 31st Maren, 1923, have been given in lieu of those for the 3lat Ma.rch, 
1924, as final figures for the latter date are nQt yet ava.ilable . 

. The total inclurles the debt incurred on behnlf of Provincia.} Governments 
nnd t ea~u  bills issuerl to the PAper Currency Reserve . 

• 
SlattfllCflf ,hQw,'",'l ~ e debt oj I .. dia out8/alld'".'! 0 .. the ~ Mal''''', 1914 (tt,d ~  

:i1st 
MILnh 
lOH. 

31st 
March, 
1928. 

- I Rs, I R,. 
RU)l('r'tlebt in Intlill ( .. ide Detllilcd Statement I below) . 1,45,118,55,700 4,11 0710245 
SterJi,)1,( tleht in EnKlalld (o.t £1 = 118. 16) (".dp Detailed,' 2,65,59,71,855 a,34;S8;5a;235 
StntemclIl II h(>lo\\"). ! 

Unl>4id bo.lo.ncf' of India's wa.r ('Ontribut,ion (a.t £1-Hs.15) • ... ,20,50,19220 
Unfunde,) deht (,·,:d. Detlliled Ho.t.emcni JII below) .  _ ./ 34,0997811. fi2,6645'288 
Va.pito.l ,·o.]U(\ of lia.bilitiol undergoing rcdempt.iolJ hy wa.y 1,0600'13'Zlll5: 9106'87'890 
of u,rlllino.blu Jlai1way allnuitiol(at ,£1 = Rs. Hi). ' ., i ", 

I ~  i-9-,2-{l,-51S-,llS,878 
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DETAILED STATEMENT I. 

RUPlIE DllIT IN INDu. 

Loon. bearing inte,.e". 

Pennanent Debt--

6 per rent. Bonda, 19112 
6 .. ,,1931 
6  " ,,1080 . 
6 .. ,,1927 . 
8 " 1926. 5, " War Bonda, 1028 
6,,, " 1925 
6i .. 19211 
Ii " I,nan, 1946·55 . 
r. " WlIor LOI1on, 1!J29·47 .  .  .  .  . 
~ IJoall for Indore 8tate RlIoilway .  .  . 
4 I,ollon froOl Mllobarajllo 8<"indbia for State nlloilway 
"  " RIIoi1way J.OI1on from NawaL of Ram}JUr 
" .. GWIIolior I.oo.n of 188'1 , 
4  " Tl'I1"tIlilla.b11' J.oan of H115·16 
4 Conv'arRioll Loan of 1910·17 
lit " I,06n8 
3 Loan 

Total Permllol1Pllt Debt 

J'loating Debt-

Treasury Biils illu~ 10'-

(i) PubH(l . 
(ii) Paper Curren('Y RC'Ilerw . 

Total Debt in India bearing int ~ t 

6\ per (,lmt. Expired Loans 
Other Elpired Loans • 

'I'otal Debt in Illdia 

Slat 
March, 
1914. 

nl. 

1,00,00,OCO 
1,50,00,000 
47,00,000 
1,22,00,onO 

1 ,n 3,OI:l,!19,400 
8,211,18,000 

Slat 
Marah, 
1928. 

H •• 

~  

U,ao,'1/S,1l00 
29,28,26,200 
2'1,1l8,19,.100 
a ,89,'16,900 
25,46,32,900 
li,n,OO,wo 
1,li7,5'1,92r, 

~ '  
21l,07,96,676 
1,00,00,000 
1,50,00,000 
47,00,000 
14,00,000 
2,80,18,'100 
9,110,01,200 

1,19,23,18,257 
6,43,56,260 

1,45,62,17,400 3,f9,15,78,10i 

1----------
I 1914 

lh. 

i~ 

Its. 
21,58,90,OI,j) 
49,66,{'o,00\'} 

l ~  

1,45,52,17,400 4,10':;9,68,107 

16,:18,390 
67,28,85(1 
13,28H 

1----------
16,108,390 67,42,13/j 

1,406,68,66,79.1 ~  
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• ' In l~I' ftt ,Aowi"!1 tAe debt of If/dia Of,Ita/tlfld'".q 011 tAe 811t Marcl,1914 alld l ~ntd  

»J..:'J'AILIW ~ n o 'l' II. 

i'TIIRJ.I-:\'O DllnT IN ENGJ •. I X». 

Loan. bearing ittfere.l. 

PprlnanPllt Debt-
1 lid ilL 7 per C41l1t. !'to(,k • 

,,51 " 
,,4t " 
" at 
"  3  " 
'~' "  "  . 

India Bon<18 •  • 
E. I. Ry. Dl'oollture ~ t '  4* )Ier (·cut.. 
11:. H. ny. " 4 
1'. I. Ry. " ,,41 II 

O. I. P ny. " ,,4 II • 

Indian Midlarul ny. Dobelltuftl 3. per cent. 
Total Debt bearing intereat 

Total Debt not boaring intereet 

Total Debt ill England 

Uupee equiva.lent o.t £1 ~ Ill. lIS 

DETAILED STATEMENT HI. 

UNJ1UNDID DIB·r. 

8 ptMal LOG,.,. 

Endowment, by the late King of Oudh •  • 
Other 8ped&l10&D8 for charitable illititutlcna, etc. 

Trea .. '·y Note •• 

BaJancea at credit of-
(I) Bengal Un(ovCD&nted F.ervice Family Pen.ion Fund. 
~  Bombay Dnrovenanted Servire Jo'amily feneion l!'und. 
(3) Bengal and Madme Service }'amily Pension Fund . 
~  Military Ani,ta.nt Surfieon., Fund •• 
(6) India.n Military Widow.' and Orphans' Fund. 

3lBt. 
March, 
11114. 

I !l1st 
Ma.rdl, 

i 11l2:i. 
~ I __ .. __ -.--

91,211,186 
0(\,212,:!B4 
11,B06,a37 
2,500,000 
1,411ri,660 I 
1'4.8,660 I 
426,000 ; 

~  I 
407,600 I 

4,004,474 
22,192,206 
20,000,000 
IIB,974,6\)8 
71,301,524 
11,5a9,9811 

t~  

34B,666 
426,000 
2,701,460 

I 177,0408,1'13 j222,923,549 

--ili,6B4\----

--I77,OC4,7!)7 :2;;';2;,649 
i ~  : 8,:?4,88,63,2ll6 

1liH. 

Ita. 
1,46,12,290 
.22,31,966 

1,68,44,246 

1921J. 

Re. 
-l,44,71i1,784 
22,30,696 

1,67,08,4t19 
-----::--1-------

4,47,919 I 4,47,919 

1--___ '_1 ___ ._-

1 

1,46,17,796 ! 
80,89,618 l 
8,77,082 I 
3,66,842 I 

1,16,43,810 
34,63,800 
9,68,229 
a,63,817 
11,17,748 

1,88,40,297 1,76,42,399 

POit Officc Cuh Certitle6te1 8,12,88,796 
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Siaiffllttd ~ o  /;'e de/'! of India ouf"andin'l Oil the 31.1 a ~  1914 and '~ ontl  . 

(1) P09t OfficI' ~l i II Bltllk D('p,,"il8 . 
{2) I'tAtl' Hnilwav Pruvi,I.·"t 11Istil.uticlllR 
I '~ l'oUlpatJi,'I< n;,ilwa.vs' l',·ovi,:II'nt. 1,'lIlId. 
(4 Civil Engiu(!t'u', PrO\'i,!t'nt }'ulltl 
(5) Fur,!sL Ofti('OI'R' Pr,I\'i<l<,nt 1·'u",1 
·(11) Policl' Otlil'OI'" Pl',)vi,\""t }'IlIJ(\ 

• 

•  i 

:.1 

31ot, 
Mart'h, 
1914. 

:!!!,16,7:t,,426 
:',00,: 5,786 

15,85,()fHl 
5,76,:45 
6,28.7!:1(j' , 

2,8H,UO,578 ' 

:l1aL 
:'Ibn'h, 
l!U:', 

~a l  j 

~  

~ ' l  

O,»7,60:l 
:',1l7,76tJ 
;',!/O,4[1:l 

(7) nC'nNa\ Pruvi.\C'nl Pothl .  • 
,8, IlI,1ian Ch'il i"f'rvite PrO\·i,]('1I1. FUII,\ 

(Hllpe(l Bratll'h ., 
~ iIl~ Brandt at. tl = 1:8.151 

\ I., Cometerv l<;nduwlllllnt }·ul,d. • 
,( 10) t ~  MiH"pllano()u8 Provident Fumls 
\11,1 OthAr  Offi,'et'"' l'o id~nt Funds 

Ii". : 11,40,229/ 
H.8. 7,2!I,780.

1 

K.:!1 .. ~'I  

4(i,711,n09 

:>,f7,008 • ·1,fJ4,!'P8 

T"tnl Bltllk A''('OUllt. 

~ped  A,'counts--Bal"Il"'" ou a"count of .-

II) P()8Lu.1 IU8um'HI' all,\ Li'" Al1l1l1i:,.v 1<'1111<1 

(21 Other Special A"rouuh 

TotlLl 1"1"!rilt\ A"counts 

Tutal Savill!:,' Banks DepOtIits 

ORAND TOTAL 

, I l ta ~ 11l,18,011 
,  I 1,116,2:.:.: l,(J7,1l07 

I ' : ________ oS-. __ _ 

2fl,1.1,30,8!J8 

1,05,.U-,O!l·i ll,OO,07,562 

i 
•  I 6,84,:'57 : 

!-_.---------
! 1,12,28,4.51 I 2,02,IU,88l 
,------------------
. I :10,53,65,:'1.9 i 55,96,62;746 

oii~ ~ l -62,66.4.5,jsB" 

DEBTS OF PltO\·lN<.:IAJ. GOVERNlIENTIl ... 

2M. ·SIr PurlhQtFdu Thakurdal: Will Government be pleased to put 
on the table a statement showing: ' 

• 
(a) The debt of the various Provinoial Governments S8 on B1st March, 

1924, and 

(b) Give corresponding figures for debts incurred by Provincial Gov· 
ernments, if sny, on 81st Maroh, 1924? 

The BODourable Sir Bun Blackett: A statement showing the requisite 
~u ee is laid on the table. I ought to ment.ion that on the 31st March, 
1914, the Provinces had no debt 88 such of their own, but an approximate 
caloula.tion has been made for the purposes of this statement, of the 
BJDounts which may be considered as then owing by the Provincial Govern-
ments to the Government of India on account of the Provincial Loan 
account and Irrigation Ca.pital expenditure. 



Madras 
Bombay 
Bengal 
United Provinoes 
Punjab 
Bunna 
Bihar and OliBBa j 
Central l'l'Ovinceij 
A180ll! 

Provinoe, 
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State,ne7tt . 

• 

~tal 

[In crortlll of rupee8.] 

Debt on 
Slat March, 
1924.. 

Debt on 
Slst March, 
1914. 

U'6 U'2 
42'0 I 10'2 
2'1 I ;)'6 
~'  I 15'2 
2&'1 ~I  

I 2.t) 

u'H I 6'6 
5'2, 2'1 
'1 i '1 

l l~ 72'0-

ElIIB.\IWO ox THE E ,rOll'f OF V.'HEA1', 

~ ii  -Bala Baghunandan Prasad Singh:' (a) Hfls there. been a steady 
risc in the prioe of wheat since the remov"l of the embargo on the export, 
thereof? 

(b) If 80, do the Government propose to re-impose the embargo wholly 
or partially? 

IIr. I. W. Bhore: (a) No, The removal of the embargo on the export 
of whea.t in September, 1922, was followed by a. steady fall in its prjce 
during 1923. The price hail risen by about one rupee per maund during 
the past six months. hut it is still about the sa.me aR it was in September, 
1022, 

(b) No. 

Ixl1Jl<:Ql'.\'I'E Ib:l'In:Rt:N'l'.\TlOX UP RKSIDENTS Ot' BIIlAIl AND OUISSA ON 

'fla; Cr,Elll'.'AJ. STAlIF OF 'fUE I;O('OMOTIVF. Dm'A R'I'MF.N'f Oll THE EAST 

IxIJIAN RAIJ,WAY A'r JA1,!ALrt;n, 

'2{i(j, -Rala Ralhunandan Prasad Singh: (a) In the overhauling of the 
~ o o ~ti e Department of the East I~dian Railw,LV, J amalpur . (Bibar 
and OrI8sa); do the Government propose to see ~ at the grleVnnCt1 
1elt hy the indigenous population of the province in regard l-0 their utterly 
irmdeqnate reprE'l'Ientntion on the clericul staff is rmuovt'{}? 

(b) Do t.he Unverllrnl'nt know t.hfll, not;withRtanciillg thE' funl that thpre 
it> no dearth of educated Biharees or Oriyas, the number of appointments 
held by them on the clerical staff of the Locomot.ive Departrrient of the 
East Indian Railway at Jamalpur is far less thall the number held by 
Lon-Biharees and non, Oriyas ? Will the Government; be pleased to la.y 
on the table a. comparative table showing the fltrcngth of the non·Bihuree 
,md Biharee elements on the said staff? 

IIr. G, G. Slm: Government have ])0 information in rega.rd to. the 
;ullesWd grievRnce referrl'd to, The Agent hilS bf'tJO informed of the policy 
of Government BS -declared in connection with the HeBolution of the Assern-
hI. 'I, Morch 1923 in respect to class and communal representation in the 
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services, Appointments to the clerical service are made at the discretion 
of the Agent and Government have nff reason to suppose that Oriyas aDd 
Biharees are not afforded equal opportunities with other communities in 
entering railway service, 

ArPT.ICA'I'ION BY AN INDIAN RADIO TET.EOltAI'M ~II'  FOIl A LICENSE 

'1'0 EllEC'l' A BEAM S'UTION, 

267, ·lthan Bahadur Sarfaru Hussain lthan: (a) Has the attention' 
A Government been drawn to the paragraph published in the issue of the· 
n li a ~ of the 8th December, 1924, page 8, under the heading ., An 
Indian Radio Compa.ny's Application "? 

(b) If so, are the ·statements made therein correct? 

(c) If correct, will they please lay a. copy of the application on t~e  

table for the information of the members? 

The Honourable Sir Bhupendra Hath Mitra: (II) Yef;, 

(b) The statement that an IndiQ,u Radio Telegraph Company have 
applied to the o t~ nent of India for a license to erect a Beam station. 
is correct. 

(c) 'fhe matter is still under ciisctlRSiotl, and 1 am not in a position at 
the 'moment to lay ~ copy of the applicat.ion on the table, 

NUMBElt 01<' TILADE UNlONH IN TilE ~ PllESIDENe)', 

268. ·Bhan Bahadur Sarfaraz Hussain Dan: Will Government ploase-
state: 

~ 

(a) if it is a £arlt thut there Brc at present 21 Trade 1JniODS i!1 
the Bombay Presidency; namely, 8 in Bombay City, 7 in 
Ahmedabad, and () in the rest of the Presidency? 

(b) if tho figures quoted in (a) are in'correct, will GQvernment please 
state the correct figures? !!'t9"u. 

The Honourable Sir Bhupendra Hath Mitra: The figures given by the 
Honourablc' Member appear 10 he quotpo from the BombHY Labour. 
Hazett,e ... The Government of Tndilt kilO\\' of no reason fOr questioning' 
their a(\cm'a.cy. . 
IIF.AJ.TH (H' lhnu SATYF:NDUA CIIMiDllA )'hTIIA '1tRFS'rlm I.'XIJER Bl':NO.H. 

REGULATlOX III o}' 1818. 

26ft. *:Mr. Kumar Sankar Ray: Will tIl!' Government he pleased to 
state whether the health of Buill! RIlt.yenclra Chandra Mitra arrpf;teu on 1,hl' 
25th October, H}24 , uneler Rengal Regulation III of 1818, has been examin-
ed since his arrest and whether he it:! suffering from diabetes? If so, whl1t 
arrangements have been made Bbout his diet, treatment and residence in 
a healthy locality and with what results? 

The Honourable Sir Alexander Muddlman: The 11l'ulth of this deteJ111 
has received r.onstant attention in ~e hiR nrr('st. He is Buffering from 
diabetcs and is receiving regular treatment for thnt ailment. His weight 
has increaRed from ~  Ihs. on ndrnisRion to 144 lbB. on the 21st December 
last, Bnd Recording to the IntElflt report his general health and condition 
arp good. . 
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ltJo;-Ol'lllNING 0.' THE EXrEUUn:N'l',.n BRANCH POST OFFICK A'1' ~l VIti 

IN 11l1=l 'l'n'rHRAU I 'l'It ~'  

~  ·:r.tr, Kumar San.lEar Ray: Will I l~ (iovormnent be pleflsed to 
atnte: 

(a) whether a.n experimental brtlIlllh posL otlice which had been opene~ 
at Shilmuri. in the di8'trict of 'l'ipperah has been subsequently 
olosed? 

(b) if so, when WIlS it opened aud Whll1l and why \\'1\8 it closed? 
(c) Has llllY s.VUs!l}ucnt 'p e~ lItation tWCll mude 1,0 UovernUJellt 

about its re-opening? 

(Ii) whut is the substance of such repl'csentlltioPJ? 

(c) what has been tho resllit of such representation? 

Sir Geo1lrey Olarke: (a) Yes. 

(b) Opened 1st April, 1924; closed 1st October, 1924, as the oftiee did not 
tlhow sufficient new revenue with roference to its cost to justify its 
con tin uance. . 

. (c) Yes. 

(d) ']'he substance of the representations was tha.t all tho" villages origin-
ally proposed were not placed under the office. 

(e) On inquiry it was found that postal articles for villages transferred 
fl'om the jurisdiction of a.nother office to the new office were still being 
IJddrcssed by the public to the fOmHJr office by which they were delivered. 
'1'he Postmlll:lter-General a o d~n l  decided to rc-open t.he office during the 
next offieial year for another trial. ' 

TilE IMrEULH, BANK OJI INDIA AlHtEEMEN'l' WI'J'U 'flit: Gon:RNOIt 

~ It' I  IN COVNLlI,. 
~  

~i ' 271. -Xr . .A.. Rangaswami Iyengar: Will the Government be pleased 
, to la.y on'the table of the House '" copy of the agreement entered into 
between the Imperial Bank of. Indio. and the Governor General in Council 
1D accordance with the provisions of Flection 10 of \'he Imperial Bank of 
India Act? • 

The Honourable Sir Basn Blackett: ~ e Honourable Member is refer-
red to 'pages 4673 to 4677 of ];egislative Assembly Debates, 1928, Volume 
lIT, No. 76, in which the Agreement is printed. 

INSTRU,TIONS ISSUED TO Tin, IM1'EltIAT, BANK OF bDlA llRJ.ATINO TO 

THE FINANCIAL POI,ICY OF GOVEltNMENT, ETC. 

272, -Jlr. A. BlDlaswaml Iyengar: Will the Government be pleased 
to stata whether Rny instructionB, general or Rpecial, have been issued to 
t.he Imperio.l Hank of India in respect of any matter affecting "the financial 
policy of the Government or the safety of the Government balances" aDd 
if so, whether they will lay the substance of the same on the table of the 
House for the information of the members? 

'1'I1e Honourable Sir Basil Blackett: No such instruotions ha\f9 been 
'issued by the Government. 



~'l'l  OF 'I'HE l'UBLIC ACCOllN'l'1:) COMMl'l'TEE. 

The lIonouMle Sir Basil Blackett (Finance Memher): 1 beg to move: 

.. Thut this Aasembly do proceed to elect eight members to be members of th .. 
Committee on Public Accounh." 

1 should explliin that this Committee will deal with the accounts of the 

12 NOON. 
Dnancial yeal' U123-24 whqn ready. 'l'here will be one or 
two further meetings of the existing l'ublic Accounts Com· 

lllittee to cOUiplete the eXt\minatioll of the accounts for the year 1922-28. 
The work of the new Committee will probably begin in ¥arch. 

'l'he motion was adopted. 

ELJ:t1C'l'ION OF THE H'L'AKl>lNG FIN ANel!: COMMITTEE. 

The Honourable Sir lIasU Blackett (FinUllr(l Member): I beg to move: 

.. That this Assembly do proceed to the election for the fiuancial year 1925-26, in 
Bueh method as may be approved by the Honourable the President, of a Standing 
Finance Committee of the Assembly not exceeding fourteen in number to which shall 
he added one Member of the Assembly to be' nominated hy the Governor General. 
The Member 80 nominated shall he Chairman of the Committee ". 

The motion was udovted. 

JIr. Prelident: With reference to the two decisions just come to by the 
Assembly, I may inform thc' House tlUtt for the purpose of the erection of 
these two Committees, Damely, the Public Accounts Committee and the 
Standing Finunce Committee, 'the :Assembly office will be open to receive 
nominations up to .12 Noon on Friday the 30th January. The elections 
~ll take place in this Chamber on Monday, the 2nd February. The elec· 
tion of Members to both the Committees will be conducted in accordance 
with the principle of proportional representation by meRns of the single 
transferable vote. 

.. 
HESOLU'l'ION RE GRANT OF A BOUNTY TO STEEL 

MANU1<'ACTl'nmG COMPAN1ES. 

The Honourable Sir Oharles Innes (Commerce Member): Sir, I beg to 
luove: 

• 
" That this Assembly l'~ o 'llds to> the Gonll'/I01' General in Council that. a hounty 

Rhould hf> paid on Rteel manufactured ill India hetween th!' 1st Octoher, 1924, and the 
30th SE'ptemher, 1925, suhject to the followiuj;( conditions: ' 

(1)' ThE> hount.y should ht· paid ollly to firms or companieH manufacturing, Dlainlv 
from pig· iron made ill India from Indian ores steel ingote suitable o~' 
rolling or forging into any of the kinds of steel articles Rpecifiec.l in Part 
VII of Rchednl!l II tv the Indian Tarif£ Act, 1894. 

(2) Thl" houllty should be paid 011 ,lOl'l ill ot~ mllouuhctul'erl by such firms or-
companios, IUld the hOllllly ~ oul l ),(' paid nt. the rnte of Rs. 20 R ton on 
70 })('r <'<'lit. of the lntal ~ip t  of the in o ~ m8111lfactufed in each month . 

. (3) The i.olal amounl of t.ho 1J(>lInty paYRhle"ulId!'r t.his Resolution in the 12 . 
1l10nthH ending 30th Reptl'mhcl', 1925, Nhoulil not I'xCAp.d ~  50 lakhs." 

T do not think that ih(, HOlll-lt' will expert'ma to inflict any very long 
IIpeI:'eh upon them ill support of t.his R(!solution. I would remind the' 
Houtlo that we nr!' not rmpcning to-day the wholP quest,ion whether or 
not the Flteel indust,ry in I11flia Rhould ht' prot('ct·l'd. That haUTe WRS fought, 
in .Tune laflt Ilnd t.he d!'C1ision of t.hr Honse WIlS emhodipd in the St(.!'! 

( 2!1il ) 
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Industry Protection Aot, 1924. I have no doubt that the House wishes 
to stand by the policy to which it committed itself when it passed that 
Act. But to-day that policy stands in danger of breaking down. We 
could have met the situation whfch had arisen by taking action under 
Reotion 2 of the Steel Industry Protection Aot, but for reasons which 1 
shall proceed to explain to the House, we prefer to proceed in the manner 
suggested in this Resolution, and that is why I am again troubling the 
House in connection with the Steel industry. 
'l'he first point to which 1 have to address myself iii whether our polioJ 

does stand in danger of breaking down. H.ere again 1 do not think that 
1 need say very much. 1 .ha.ve no doubt that Members of this !louse 
have read the recent report of the 'rarifi Board regarding the increase of 
the steel duties a.nd I have no doubt that the House has almost made up 
its mind on this question already. The Houso will remember that what, 
we set out to do when we passed the Steel Industry Protection Act wail 
to bridge the gap betweeu the fail' selling price of steel in India, that is 
the price at which steel can be manufactured in India with reasonable 
profit, and the price at ,\'hich ·steel can' be Imported. Now the former 
figure js a figure which can be determined with 80me approximation to 
accuracy and the Tariff Board devoted a very largo part of their first 
rf'port to discussing what a fnir selling price for steel in India. was. The 
House will remember that, they arrived at the conclusion that  that price 
WI'S round about T{R. 180 per ton, RR. 180 for bars and REl. 175 a t.on for 
structural shupes. But, the ot,her quelitioll, Uw question at what price 
steel can lit' imported is of ('ourse a much more difficult question, The 
Tariff Boafel forecasted t.hat price At, about Rs. 140 0. ton, but it Wtl,S always 
rl'cognised t.hat  t,hat figure mnst be lin uncertain quantity and it was always 
It lJlatt!:'r of doubt, apHrt, Hltogethl'r from the qU(lstion of exchange, how 
far foreign steel could come down in price in order to counteract the effect 
of the new duties which we illlposed in June last. As the House knows, 
the \\"(I1'ld st.(·(·1 indw;try at the prCAellt mOlnent if! ill It very abnormal con-
ditioll owing t,o t.Jw Afff'ct of the war, und thl' 'rHriff Board warned us in 
their first report thnt wide Ilnd sudden fluctuations in the price of imported 
"ted were not illlprobHbJe, Rlld they warned us 11180 thot there WtlS a 
,dtlIlger t,)lnt thp Indian mnrket might bL' invaded b,v a flood of cheap con-
t.itH-'llt:il Rt,{,('1. It WI1S on t,he e ~ l nendntion of the Tariff Board thorp-
forr, I1nd with Ow filII IIHfi;(mt of thiR HouRC', thnt the Government" took thf' 
wry '\'ide powers ~ont ined in f>eetion 2 of the StC'el Indllstrv Protection 
Ad" 'J'hosc p ' ' ' ~  as the Rouse knows, give UII complete discretion to 
im))()RC ~it ion ll duti,'s if lind when we nrc satisfien t,hot steel is eoming 
int.o Indiant Roch n pri!:!" os is likel.v to ronder ineffective the protection 
whieh th(' Rtf-pI Art waR int,elldf'd to cnnvev. l~t  provision WIlS put in 
Ow -,\d in order to llleet a ('ontingenc,V whieh, it is my MIW, hItS nriFlen to-

• dll\', I do not t.hink there ean be any douht in the mind of any ntHl present 
hor(> to-dnv th:d, the contingency haFl nriF;en. Tn th0 fil'llt plaee t,hpre hM 
llcen 11 ril'oe in ('xehnT1\l'p.. All t,he Tariff BOArd's enleulations in their nrAt 
'!'f'port "'ere hnf;f'd upon" lH. 4d. r11pel'. Exchnngp. now stand~ nt-I think 

•. 29 
that the' exact. figure If', 111, !):J2 ",At rillY rllte for the last two or 

threfl mont.ilt; it hUR been round' about h. Brl, Now that rise in e ~  

is pf ~ou ll' It factor which nfie('ts the price· at which 
n1l st£'el. whf'thcr British steel or eontinenhnl steel CRn be im-
'pol'fod int,,) T ndin. TInt ~pn t from that eommon f,,,,to'!' t e ~ has been A 
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drop in what I may call the c. i. f. prices of a very large part of the steel 
imported into India. That fall in price has not occurred so much in res-
pect of British steel. The Tariff Board say that the price of British bal'! 
and platos is more or less now on the same level Q8 it was in December, 
1923, when they o ullit~d their original conelusions. Htructur&1 shapes 
have gone down about 10 sh. n ton, but, genernlly speaking, it may be said 
that the price of British steel is much the sa.me ItS it was when the Tariff 
Board'8 report was first written. The reason for that phenomenon is of 
course obvious. We all know that British steel is suffering from the cOTIl-
petition of continental steel just as much as Indian steel is. T-hey 
hnve b ou~ t their prices alreadv down to bedrock, Ilnd I do not suppose 
they could have gone Imy lower if they wanted to do so. But the case hftB 
been very different with regard to continent,al steel. Continental steel has 
now approached very 1J":1rl:v its pre-war level. ']'he T9.riff Board tell UII 
t,hat prices have gone b£'low the level of December, 1923, by the following 
:fIrnounts: 

bars 35 sh. 11 t.on; 

structural shapes 30 sh. Il ton, and 
plates 24 sh. a t.on. 

Now t.hat drop in the prices of continental steel has afiected very gre&tl, 
the calculations on which the 'i'ltrifi BOIt!'d made their original propo8als. 
1 have said just now thllt the 'rurilI Board forecasted lUI import pnce of 
1411 Hh. [I tOIl for stl!el. But that price WtlS a weighted price. 'l'hey had 
.to talw ill to aocount ill fixing that priee the price lit which British steel 
.could uOIlle into J ndia aud the price Ilt which contimmtal steel could come 
into India; IWld in weighting tht:! price they took more into consideration 
t.he British steel than they did oontinental steel. That was becauB!! 'l'at~ 

steel, which is largely British engineering st'lI.ndard specification steel, WQB 
{!ollsidered by the 'l'ariff Roard to come more into competition with British 
Hteel thun with the cheap continent"l steel. But such II wide gap hus now 
grown up bdwct'n the prien of ('ont,incntlll steel and the price of .Brit.ish 
steel that 1 am nfraid tlll'n'. if.! 110 douht t,hat to fmlnO'l'xtent continental 
sLecl iR displuc·ing willmon BriiiRh !'Itt'(·l ill India. That, means t,hat the 
'rata Iron and Steel o '~ steP] ilil more find more coming into cqmpetition 
not with tho i p i ~ 'd British ~ l' '  but. ",it,h the low-priced continental 
skl)I, and that, 111'1 I have Raid, is 1\ factor which very greatly nffectR the 
calculations on which the '1'nriff Roard bllsf'd their original propos6ls, And 
t,here is :vet nnotner faet,or. As iTlvurillbl.v llpp ~ns when s Govermnent is 
talking about introducing prott,C'tivr duties Oil any particular articlc, all 
importers in I ndi;1 at ()\IN' Ret, t·o work to ordpr steel from their ~ppli ll in 
Europe in ihl' hope that. thl'v ('Im get, that steel in hefore the new dutil"l 
cOllie int.o l'.ffl'et. The rl'f;nlt, of t;hnt if;, liB t·he Tariff -RolI.rcl h"ve found, 
that there nre ver.v large IIceu1l1ulfltioTlPi of Rtorks of Rtl'f'1 in Tndi" Ilnd tho(ll" 
Ilcclil1lUllltion!'l of RtockR II!'!) t.c·nning to (leprass pricI>R. Indeed. evell 
if wp inercnsed nur duties, 1'\1'1 HlP '1'Briff Roard propofil'd, those n.Clcumuln-
t.ionfol would prl'vent a ritHl of pl·jeePi, at uny rntl;' to tlH' full e.xt.ent, of t,h,' 
inerenRe of dllt,ics propoRed uTltilthe,v had heen clesl'e,d off. Wf\ll, RS thl'l 
rOEm\t, of nil these fnctorR thr Tllriff Roltrd h"ve defipitel". found that ·t.ht' 
('ontingenClV which section 2 of thf' Rted Act WRR intended t.o provide for 
has arisen: They have found t,hf\t, Rtcel iR now coming into Indin Rt I'Illch 
11 price RIl if! likely to render ineffective the policy of the Stf'el Act. 'l'1lf' 
(joVtlrnmcnt of Indio. acC'.ept tlillt, indill~ nnd T nm l"!uik 8111'e t,hRt f,hc Ron!':/> 
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will acoept it also. But hefore I go on 1 should u~t like to ~l ~  one pa e~l  
thetical remark. These phenomeua. that I havfl been descnbmg, are not In 
nny way peculiar to India, They .are not so much d~e to a definite a~ta  
on the part of continental manufacturers on the Indllloll market. It IS no 
doubt true---in fact I saw it stated ill one of the teohnical papers-that 
when we passed the Steel Act the contint'ntal manufacturers, especially 
the manufacturers in ~l iu  realized that they would have to fight for 
their market. Rut the cQuse goes deeper than that. There are other 
countries which are suffering in exactly the same way from the oheap con· 
tinental steel. For 8. parallel you need go no further than the United 
Kingdom herself, and I should like to read an extract from an article T 
read quite recently in one of the Hotne papers; 

.. The most significant featllJ'e of the record of the year 1924 has heen the iJllPort 
into the United Kingdom of iron and steel of" scale nevrf hefore witnelised' in thl' 
hiRtory of the trade. Compared with 1923 the increase is alrpady one million tons fllr 
the first 11 months of 1924." . 

The real fact of the matter, as I have had occasion to point out to this 
House on more than one ocoasion, ia that the war had a very great effect 
upon the 4Europea.n steel industry. It increased the product1ive oapacity 
of the steel finns in Europe by, it is estimated, some 50 per ccnt., and at 
the sam (I time the effect of the war was to diminish the markets of th&t 
steHl industry, and t ~ result is that you have very po ~ ul steel firms oD 
the continent engaged in a. life or death struggle for exiRtence in a. contracte.d 
market, and that natura.lly leads to cutting of prices. Now, ,Sir, I hope 
that I have 'established my first point, namely, that our Ilolicy is in da.nger 
;; b ~a in  down. 

'fhe next'· question is the remedy that we have to apply. Now tl"H' 
House knows' that the Tariff Board recommended that flotion should bp 
t ... kP.n under scotion 2 of the Steo1 Industry Protection Act: that is to say 
that our prdtective dutic!! should be increased. We could have dono that 
without Il.uy o e~n e to this House under the power .conferred upon us 
by the Lcgislature. But, as soon as we saw the report, it was patent t,o 
us tbat the remedy lay not in action in that dirpohlll but in the mannel' 
PI'opoi:!(,d in thiR Hllsolution, llallll'ly, ill t ~ ~l'ant c',' bOllntiefl, It 1Il1lHt, i", 
l'cmenlbcl'ed that the Tariff Board were limited bv the terms of their 
rllfer,:!lce. They were asked by their tenns of referenee to report to the 
Governml'nt of Indi ~ whcther It cafle existed for adiQl1 under scct;on 2 
of the. Stee.l Act and. if so, a~ adioll they would recommend. They had 
not dl ~ bon to make alternative l,roposals to 1If;, 11lIt Il!l !loon as we 'in-
o nl~d t e  that; ~ t ou ~ that t\ !Joun!.\· waq the proper way to meet 
t ~ lltuatlontbe Tanff ~ol ll d told \11'1 that they (,lltirel,v I1greed.· r do not 
t!llllk that the ou~ WIll have any doubt upon that, point nl>1o. In the 
hat place, had we nceepted tho proposals of PH! Tariff Board in their recent 
J:op?rt".,it would have meltnt thnt we ShOJlld hnve to inlpose vcry henvv 
ClotH'S ilh.i<-ed. We Hhould have to ineroas(' tIl(' dut,\" on an urticle in suei. 
COffi!UOn UHf' (11'; steel bat'll fronl RA, 40 to R::;. 7fi u trill, on steel stnlCturni 
~ e on  from ~  30, a. ton to TIs, 65 n. ton. o.nplntC14 from Rs.· SO to Re. 5;; 
!t ton, Hnd so on. it would have meant that, these new duties, hud WI! 
unposed tl~e  ~ d n ~ bel"n in many cases fOil I' or nvc times as great 
1\9 t,lte dubes whICh. were III force only in  April lust. It would huvc Ilwunt 
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that we should impose duties which would have .represent.ad 50 to 70 per 
oent. of the value of the articles on which the dutIes were unposed j and aa 
I have swd, many of these articles a,re ~i les which ~e in e~ common 
ll.86 in India.. That was our first obJectIon to the Tanff Board s proposw. 
Our second abjection was that we should have imposed, had we accepted 
these propos&1s, a. burden on the consumer out of &11 proportion to t~e 
bonefit which we ware going to confer upon the industry. The House w1l1 
rf'member that on page 158 (I think it is) of the 'I:ariff Board's first report 
they gltVe an estimate of the output of the Iron and Steel Company during 
the current year. Now if you exclude from those figures the figures relat-
ing to rails on i~  a bounty is al~ea d  given, you will. find that on t.he 
assumption that pnC8S would have nsen to an exact. eqUivalent of the l~  

erease in the duties, you will, then find that, had we accepted the Tanff 
Board's proposals, the maximum benefit we could have conferred upon the 
industry would have been 50 lakhs of rupees. Now the 'l'ariff Board gave 
Uli another statement in this report showing us the to.tal .estimated. con· 
smnption in India of each kind of steel article. Proceeding on the same 
f:WI8umption, namely, that had we increased the duties as proposed by the 
'lariff Board and had prices risen to the full extent of the increase, the 
burden on the consumer, calculated in the same way as the Tariff BQard 
otalculated the burden in their first report, would have amounted to about 
:Rs. 2 crores. That was our second objection to this proposal. It would 
have meant laying a burden 0.0 the consumer of something Like 2 crores 
of rupees in a year in order to confer upon the industry a benefit of a some. 
thing like 50 lakhs Off rupees. Our third objection is that the Tariff Boa.rd'6 
proposal would not. have been a.e beneficial or QR favQurable to the industry 
Ill! this proposal which we are making now. I have already referred to 
t ~ accumulated stocks of iron and steel in the country, and I have alroady 
mentioned that until those accumulations of stock had been cleared off, 
pricej would not have risell to the full extent of the in ~ease of dut.y. That 
means to say that the steel indulltr.v would not have got. the full ben('fit 
which the Tariff Board had in mind at any rate for some months. The con. 
elusion we arrived at therefore was that our proposal, while it is oheaper to 
the country, while it places a. less burden upon the consunVlr, is much more 
beneficial to the industry. I am aware that some people might say to me 
that I objected to a bounty in June lQRt. That is perfectly true. I did 
object to a. bounty in iJune lMt. But I objected for very good reasons 
which DO longer exist. I objeclled to a bOlmty in June last because I could 
rot see e ~ the money to pay that bounty was to come from. It ill in 
that very material particular that the situation has now changed. 'rhe 
surplus revenue, as T have jUllt told the House in answer to a question. from 
these protective duties imposed in June IQRt up to the end of December 
1924, amounted to 71 lakhs of rnpeeA. '1'hat if! to slly wn have got 71 JRkhf; 
of rupees more from these protectivc duties than we should have got had we 
levied the duties fit .their old. level. From those 71 IRkhs of rupeeR of 
course we have certam commItments to m<'et, We havo the bountieA on 
wagQDs, we ha.ve the bounties on rails. We estimate tha.t by about the 
IHst March those .commitments will. amount to something like B.s. 87lakhs. 
Fut the House WIll see that there 18 a balance, and it is from that balancf! 
that we pl'OpOSe to pay tile bounty proposed in this Resolution. 

Now, Sir, let me cqrne to the actual terms of my Resolution. The first 
point is that we propose that the bounty should be pa.id between thp. 
Itlt October, 1924 and .• ~e 8O\h September, 1925. I should like to give BODle 

D 
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explanation of these two dates. The Ta.te. Iron ,:nd Steel ~p Il  ~ de an 
spplication to. us in August la.st that the oontlDgenoJ ~o  sectIon 2 of 
the Steel Industry Protection Act had in~nded  ~o provlde ~ l e~  
arisen, that is to say they applied for the .lmposltlOn of o sett~n  d ~e  
uoder that section. But the figures with WhiCh the1 supported th18 apphca-
mon were the figures for June, 1924, that is, of prices of the very mont!l iD 
which the Steel Act was passed. We thought tha.t the Act must be gIven 
further time to declare its effect, a.nd therefore we returned the applico.tioJl) 
to them. We asked them to send it in with later figures and to substan-
tiate it in fuller deta.i.l. Thoy sent in a revised application 011 the 20th 
~epte be  1924 and in the beginning of October 1924, we e e ~ i~ to the 
Tariff HOA.rd for report,. The Tariff Board found thM the apphclltlOn was 
justified: and that being 80, we think that it is only fa.ir that this bount)' 
should take effect from the 1st October, 1924. As regards the other date, 
30th September 1925, we have selected that date for the follow.ing reason. 
In the first pla ~  the House must remember that we have tBoken this a.ction 
under an emergency clause of the Act. Section 2 of the Steel Act is 8. scct·ion 
deliberately put in to meet an emergency These off-setting auties ar6 
duties which we ca.n take otT any time we think it neces8a.ry whenevel' 
priceFl b€gin to rise again. For that rCI\I\Ol1 we do not ~ ln  ~ at we should 
be justified in asking this House l;(; commit itselr too far a.head. We might 
be committing ourselves to It heavy pa.yment to the industry which ex-
perience might show to be unnecessary. Prices might rise. Their working 
cost might corne down. Again, if our policy proves to be effect.ive, we may 
not get the compensating surplus revenue from which we are to pay these 
bounties. That is the reason why we ought not to oommit ourselves too far 
ahead. On the other hand, in the ordinary course this House will meet 
again in September. In July and August we shall have an opportunity oi 
l'l·.examining the whole position, Md if we think it necessary, we should 
be in a. position tQ come before the House again. The first oondition ia 
intended to confine the bounty to mixed olasses of steel which the Steel Act 
of 1924 wa.s intended to protect. As regards the second oondition, it will 
be noticed that we desire to pay this bounty upon production rather than 
8ales. We have satisfied ourselves that we can pay the bounty qui1Je 
(;asily upon produotion. The Resolution is so drafted that pra.ctioa.lly the 
bounty will be confined to the only oompa.ny manufaoturing steel in India. 
It is nQt, as my onou abl~ Colleague said a day or two &gO, the Tata. Com-
pliny, ~ut it. is the Tata ~ on and Steel Company. They are the only firm 
lD India which are makmg steel Oft" any large scale in India now. Ever 
tlince that i~ has been manu4acturiDg steel ~t J amshedpur it hlloi supplied 
our MetallurgICal Inspector at J amshedpur WIth a statement of ingots pro-
duced from each cast of each furnace. We have had those sta.tements on 
reoord frQDl the very beginning an~ there will be no difficulty· ill our working 
" Elystet,n of ,bountIes, on productIon. Moreover. a. system of bounties 011 
p odu tl ~n WIll, we thmk, be more favourable to the industry than 8. system 
o~ bounties on sales. , Had, ,!e a. sy:stem of bounties on sal,es, the industry 
~oul d have had to W&lt until It sold its products before drawmg bounties and 
~ mIght have been tempted to agree to forced S1I.1es in order to get the boun-
tIes. The ad ant~e of a bOll;nty on pl'Qduction is, that automatically 8S it 
Froduces steel t ~ mdustry wIll get the bounty, The next point to notice 
IS that we are paymg bount,y on 70 per cent. of the total weight of the ingots, 
The reason for tbat is tbat our records show that the ratio of the weight of 
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.... leable steel to the total weight of the ingots is 70 p~  cent .• that is to say. 
about 80 ,per oent. of every ingot gocs ba.ck into ~ e furnaces as .scrap and 
{lomes out again. We do not want to go on paymg on tha.t port:lOn of the 
ingot which is continua.lly going back into the furnaoes and t ~t 18 ~' we 
j.'ropose that it should be paid 'on 70 per oent. of the total mgot el ~t  
'I'h" final figure that I have got to explain is the proposal that the bounties 
should be a.t the rate of lts. 20 a ton. I have just explained that we cal· 
culate by the metho,d employed by the Tariff Board ill its first report that 
it we had imposed a.n off.setting duty and if price.s had gone uv ~o t ~ 
full extent of the increased duty than on the estlffiated productIon of 
1924.25, the maximum the industry could have got would btl lts. 50 .lllkht;. 
The totlll weight of finished Bteel produced by the industry accordlDg to 
that estimate during the current year is likely to be 250,000 tOllS. Ther.e· 
fore, Rs. 20 a ton is calculated to give thi!m that, Hs. 50 lakhs. We do not 
wish by giving a bounty to do anything less for tlie indust.ry than wc should 
huv!:' done hll.d we a.ccepted the Tariff Board '8 proposal. Indeed, t\s I 
think, I have shown to thf' House, we are doing for thc' industry evt>T\ mort' 
than the 'l't\riff Board proposed. I am quite free to udmit that our pro· 
posl~ls art' generous. 1 am quite free to admit, as T have just said, that 
th(·y are l'Vlln more genero.us than the Tariff Board" recommended. WI.' 
think, Sir, that this is a timf' for generosity. It is t\ mat.ter of common 
1mowledge-thc fact has been stat.ed quite freely in the public p 's~ t llt 

the industry at the present momcmt is passing through 1\ particulnrly diffi· 
cult Rtage of its existence. In fact, it has been statf',d in the public press 
that the Direet,oTs have thought. it neeessnry to uppeal to their sharehoklerH 
to agree to a reconstruction of the Company. Now. it is entirely for the 
shareholders, who are the proprietors of the concen}, to decidf' whether or 
not they will accept those proposals. At the same time. I think that 
everyo.ne in this House wo.uld a.gree that some reco.nstruction is n('ccssary; 
that is certainly the opinion of the Government. I think, Sir, that the 
Government CQn claim that they have dealt with thi., industry with gene· 
rosity. I think, Sir, that, if this House will accf'pt my Resolution, they 
will also be able to claim that they have dealt with this industry with 
generosity. It is an industry of real national impo.rtance, and I hope that 
if we pa.ss this RelBolution, the shareholdcrs, that it so say, the proprietol'R 
of the concern, will also tnke the view that even lit It SAcrifice measure!'! 
should be taken by reconstruction which would place an important. natiolllll 
industry in a pOlilition in which it will hllvG n fnir ('hanc'(' of winning its wav 
through to. assured p ospe~ . 

Sir, I move my esol~ 

Mr. B. M. JOIhi (Nominat,ed: Labour Iuterests): Sir, the Honourable 
the Commerce Member has admitted that the system of protect.ion whioh 
he had adopted and which the House had approved some months back hall 
broken down. Sir, there were some Members in this Assemblv who at 
t.hc time when this question was discussed had predicted that this system 
would break down. Perhaps the Honourable the Commerce Member did 
'Dot himself see that hia system would break down: but a-waming WM 
given to him that the system ~i  he. had adopted wa.s wrong and waR 
1!ure to break down. The Rouse In adoptlDg the system of protection which 
it did at that time wanted to protect the national industry. But, Sir, 
in adapting the method the House did not take care even io make that 
iudustry a national industry. They' did not take care that t.he industry 

~ 
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would be owned by the nation, nor did they take Clare to see that even 
the management of that inaustry would be Indian. To-day, Sir, . . . 

Mr. Prealdtn\: I am afraid the Honourable Member is trying to embark 
on the discussion of a subjeot whioh is not in order, and for the information 
of the House, before allowing him to proceed, I may say a word or two 
about amendments. 

Mr. Joshi proposes to nationalise the steel industry by way of an 
amendment. That clearly is out of order. He aJ.so proposes to bring in 
the question of labour conditions and the Indianisation of the superior 
staft. Those are out of order 88 they are not within the soope of the 
original Resolution. The origiriaJ. Resolution proposes a bounty to the 
steel industry 80S at present constituted, and any further measures for 
nationalising, Indianisation or treating in any other way the steel industry 
would have to be done under some other Resolution. I am a little in 
doubt about the amendment standing in Mr. Sarfaraz Hussain Khan's 
name; as far as I can see from the way in which it is drafted, it is within 
the scope of the Resolution. The amendment of Mr. Das, No.4, is in 
order. Mr. Joshi's No. IS again raises Indianisation by a side issue whioh 
is clearly out of order. Mr. Sarfaraz Hussain's No.6 refers also to 
Indianisation by way of condition, whieh is also out of 'order. Mr. Das' 
No. 7 also refers to II1dianisation, whioh is out of order. The amendment 
of Dr. Lohokare, No.8, is in respeot to its first clause in order so far as 
I am able to understand it, and in respect of the second clause is out of order 
because it proposes Indianisation of the oapital and not of the staff. 
Mr. Joshi may proceed. 

lIr. J.II' ••• Joshi: May I be allowed to say one word in favour of my 
amendment. The position is that the original Resolution is intended to 
meet Q situation which has arisen on acoount of tbe break down of 
the proposals made by the Government of India by their previouB Act. 
and the proposal of Sir Charles Innes itself is not in accordance with the 
Act. The Act provided that, if a oertain situation arose, it should be 
met by increasing the duties. The Honourable Sir Charles Innes him· . 
self now proposes bounties which is a different proposal altogether. If 
it is open to Sir Charles Innes to make a proposal which is not consistent 
with the Aot, it should be open to me also to make a proposal which may 
be different from those contained in the Act. 

Kr. Prelldent: The Honourable Member is very ingenious; but I think 
his ingenuity defeats itself. I am not concerned here whether the pro-
posal made by the Commeroe Member is within the four comers of the 
originsl Steel Industry Protection Act or not. My only ooncern is whether 
Mr .. Toshi is within the four comerR of Sir Charles Innes' Resolution, and 
Mr. Joshi is clearly outside it. 

IIr. IT. II. Joah1: My difficulty is this, The principle of the Resolution 
is to give protection to the industry. 

Kr. President: That is precisely what it is not. The proposa.l in the 
Resolution is to give bounties on certain productions of the steel industry 
within a certain date. It hall nothing whatever to do with tbe manage-
ment of the industry or with the ownership of the industry. It is the ,. 
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industry as at present constituted which is to receive a bounty at the rate 
<If 70 per cent. of the total'weight produced within a oertain period. 

Kr. 11'. X. JoBh1: I had thought, Sir, that the objeot with which the 
bounty was to be given was 8 part of the Resolution. But, 88 you now ' 
rule, I do not wish to discuss whether my amendment is in order or out 
of order. No doubt your decision is rather disheartening to me and it is 
somewhat difficult for me to proceed with my speech. (A Voice: I. Do 
not make 8 s.peeoh. ") I shall, however, try to place my point· of view 
before you and before the Assembly if it becomes possible for me to do so. 

I do not wish, Sir, to go into the details of the question of Indianisation. 
'rhe objeot of these bounties is to protect the industry. If the object had 
not been to protect the industry, I am quite sure this Hourle would not 
be so generous as to give a sum of 50 lakhs of rupees to a private company. 
The object being to protect the industry, it is the duty of this House to 
see if all those elements that fonn t.he industry are protected or not. 
The bounty will protect the interest/; of those who have invested their 
capital in the industry. But, Sir, the investors of ,the capital are not 
the only elements in that industry. If capital is necessary for an industry. 
labour is equally necessary for that industry. In giving the bounty to 
t.his industry, therefore, it is the duty of this Assembly to see whether 
labour is protected or not. For the infonnBtion of the Members ........ . 

lIr. President:· Order, order. The Honourable Member is proceeding 
110 discuss the protection of the labour in the J amshedpur industry which" 
is beyond the scope of the Rellolution. What we are discussing here 
is the granting of bounties to the industry as a whole to meet a certain 
lituation which has arisen owing to the operation of perSOIlS ent.irely out.side 
fu& . 

" lIr ••• lI. Joshi: I appeal to you, Sir, to take my view into consider· 
ation. The object of the Resolution is to protect the industry and I think 
you will admit, Sir, that the protection of industry does not only mean 
the protection of the shareholders' money. It lilso means the proteotion 
of the labour engo.ged in that industry. If that is not the object of gIving the 
bounty, I want to know from anyone in this House why 50 lakhs of rupees 
belonging to the public treasury should be handed over to a private oom· 
plIDy. The object clearly is that not only the money of the shareholders 
should be protected, but the lives of those people  who are engaged in that 
industry IIhould also be protected. Sir, not only the shareholders ....... 

Mr. President: The Honourable Member is now even more ingenioul 
in the use of the word protection. I must warn him if he proceeds much 
more on that !ille I E.hall have to rule him definitely out of order and clI.11 
upon some one else. 

lIr .•. lI. Joshi: I do not know, Sir, how I should proceed, b l~ my 
object is that this bounty, whioh is to be given by this Assembly, should 
lerve its object. The situation which has been described by Sir Charles 
InneE is tha.t the prices of steel have not risen to the extent to which he 
expected they would rise by means of the protective duties, and perhapll 
they have gone down. The result of the prices not having risen, and 
perhaps of having gone down, is that 1,700 employes of the Tat a Steel and 
Iron Company at Jamshedpur have been. dismil8ed. And, on the other 
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hand, more than 60 new European employes have been engaged. Under 
these circUInstanceE I want, this House to consider whether it is right for-
them to give this bounty to the 'I'ata Iron and Steel Company without 
making sure whether the labour engaged in that industry is protected or 
not. If 1,700 people are dismissed up to this time, by the time the next 
Itesolution comes, 5,000 more people may be dismissed; and if all the 
Indian labour engaged in that industry, or a large part, of the Indian Ia.bour 
engaged in that industry, iE to be sent away, I Bhould like to know from 
any l\1pmber of this Assembly what is the object of giving this bounty to-
this Company. Why are they giving this bounty if not to protect the 
interesi;!; of those people who have invested their money as well as to protect-
thp interests of those people who have illveF.ted their very life in this 
industry '? Sir, I therefore think that this Assembly should not consent tOo 
the giving of this bounty without making sure that 'Indians engaged in that 
industry get fair conditions of life and work. Surely 50 lakhs of Indian 
money is not to bl' spent to find employment for n large number of EuropeanE-' 
ill that indUf;try'? Surely fiO lakhs of Indian money from the publie 
t easll~' is not to bf' spt'nt: without t,aking measurE'S t,o see that. a ll1rgf' 
number of Indian Nnplo.ves of long standing arB not sent away on to the· 
street.H without Rny mt'ans of livelihood? Moreover, Sir, I would' likt'! 
this Home to consider whether they have taken all the precautions for 
safeguarding the interests of public finance if thcy pass this Resolution lUI. 
it it;. If an indust~  requires help, a.nd I admit thnt industries do require 
help OJI many occasions, let that help be given out of public revenues; but, 
Sir, whl'JI the indu t ~' makes profits, will it not be the duty of that industl'!" 
j.o return the money to thl' public treasury? To give a gift to an industry 
without expecting that industry to return that amount is in my opinion " 
e ~' mistaken J>olicy. If you begin to give gifts, there will be a demand 
for further. gift>! because thl're is no dllnger in asking for any gifts when 
they are obtained without anI conditions. I want this House, Sir, t,o 
consider this proposllI very (larefully before they adopt it,. The right. wa! 
in ~' judgment, even if Government and thiF. House a ~ bent upon giving 
this bounty, is to lay down the condition that, whenever the industry 
becoml'S prORperOUR, the money they receive from the public treasury should 
be returned. Sir, this condition if) not a discovery or invention made bv 
mf'. In many countries F!I1bsidies ond bounties are given to industrieE' which· 
are Dew or which are losing, but the Government, and the Legislature takf'-
carl' to put down the condition that, when that particular industry 
becomes prOSperOtlK, that industry will return the money which it h&l 
obtained from the public treasury. It is a. vf>.ry fair propoEal; and thill 
proposal is not only found in the tariff legislation d other countries, but it 
hall also found a place in legis\ation passed in India. In Madra.s there is an 
Act known as the Aid to Industries Act. According to that Act help in the 
form of wbsidies or in other, forms can be given out of the public trf>.Bsurv 
to industries, but that Act makes it clear thRt, when the industry begins t~ 
make profit beyond a certain rate fixed by the Government, that industrv 
must share its profits by returning the monf'.y to t,he public treasury. o~  
Sir, this is 1\ proposal which is BbFlolutely roasonable a.nd iF,' absolute! ... 
ntlcElssary tn safeguard the interests of public finance. Unfortunately, th·to 
Honourable thf>. Commerce Member does not think it necessary to safe-

~ the inte e~t  of Indian fipance. The MadmE Bill was passed by III 
MllllRter responSIble to the e~lsI tu e  It W8S necessary for him to take-
eare of tht' interests of public finance. But, Sir, it wouid he unnharitablf' 
for me t,o I l~ e lt thnt thp Commerce Member h/lFl not laid down that 
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condition here beeau8e he i8 8Jl irresponsible Mini8ter of the Crown (The 
Honnu,able 8i, Cha,Iea Innes: "You have sugHested it I"). Sir, when the 
public trea8ury give8 a large &mount of help amounting to a crore of 
rupee8 to a private company, I think it i8 also the duty of the Governr 

ment and the Legi8lature to II.sk for wme control over that industry. 
Thi8 i8 also not a new principle. When any Government give help to a 
private indu8try to any very Ja.rge extent, that Government ought to take 
mea8ures to 8ee that tht· money whieh they give to that, company is pro-
perly utilised, and the only way of seeing that the money is properly utilised 
is to a8k for a 8hare in the control of that indmtry. Here again I am not 
introducing a new principle. This principle is accepted In many countries. 
)l"ot only that but I know there is n company in Bombay which had to 
take n' loan from some foreign country. They got tha.t large loan 0!lly on thE" 
condition t,hat those people who gave the loan would have a director on 
their board 01 director8. Not onh that but tht· Honourable the Commerce 
Member. . 

.r. President: I 11IUi!lt Wl\n1 the HOJlourabh· Member that h(· ll~ 

relloChed his time limit . 
• 

Ill. If .•. .J0Ihi: The Hcnourable the Commerce Member i8 presiding 
eVllr the Department of HailwaYE and he knows t,hat tht' Government of 
India has given help to railway aornpanies out of public funds only on the 
eondition that t,he Government of India shaJl hay/, II dirt'ctor on the 
board of directors of these companies, nnd not only that, that director shall 
have OIle voice out of ten but shall have a power of veto in the board of 
directors. I wllont to know, Sir, why the Govenlment of India have not pui; 
down that condition here. If more than a crore of rupees out of the' 
public trcu.sury is to be given to a private oompany, it ie: absolutely neces-
sary in tho inte e~ts of public finance that the Government of India should 
insist that they should have an adequate voice ill the management of that 
I!ompany. They should alRo take care to see that when that company 
makes a profit, the money should be retunled to thp publi ~ treasury. Bir, 
there ill a great advantage in t.his proposal. India is anxious to develop her 
industrif's; the .. tee) indu8try is not the only industry that we want to 
develop. There arc several other industries that may ask for hplp. If we 
begin to give )argt· gifts to privat,e industries. 

Kr. Prnldent: 1 eannot allow thl' Honourable Mpmber to develop th'lf, 
line. He does not appreciate t,he fact that we are here discussing thf' 
question of a bounty to 8. particular industry for a particular time arising 
out of a particular emergency. The question of principle does not arise, 
and the question of thf' association of Government in t,hf' ma.nagement of 
Any industry whatsoever, whether the steel industry or any other, cannot 
arise under this Resolution. 

IIr. If. II. .Joshi: I do not wish to take up th(l time of the House any 
longer. I wanted to put before the House only one point. that thiR iF! nnt 
the onlv industry that wa.nu.· help; there will be several other induRtries thRt. 
will ask for our help; a.nd, if we now lay down R condition that when 
the industry begin!! to ma.ke fI. proflt the money should be returned. it 
will be easy for WI to help other industries. But if we do not ask for HI" 
money to be retumfld at Bny time. even when the industrv ir.1 ma"kinor vt>n-
le ~e profits, it will hI' very difficult for UI! t.o help many' induRtrie!ll ",h ;!!h 
we want to develop. 
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Sir, before I close, I find it very difficult to eay what is'mys£titude 
towards this Resolution, I should have expressed my attitude much 
better towards this Resolution if I had been allowed to move my amend-
ments, I accept the principle of protecting industries, but, Sir, I cannot 
e.ccept this Re.solution because it is not in the intereEts of the industry itself 
as a whole, neither is it in the interests of public. finance. 

Khan B&hadur Sarfaru B11I8&iD Khan (patua and Chota N agpur CUM 
'Orissa: Muhammadan): Sir, in rising to move my amendment which runs 
:8S follows: 

... That after clause (1) the following new clause be inserted and elaualll (2) 'and ~ 
be re-numbered (3) and (4) : 

• (2) The proposed bounty for the year ending 30th September 1925 to be paid 
only to Auch ~ s or companies which began their actual work of manllfao-
turing steel in India in the way specified in clause (It, before the year 
1922' or. 

I rise more to support the Resolution moved b.y the Honourable Sir Charles 
Innes than to oppose it. My amendment seeks to lay do~ a certain con-
dition, that is, that finns which were in existence before the year 1922, 
should be paid the bounty, but not finns which came into existence after 
that period. My reasons are very simple, The bounty tor the present 
yeAr should not be given to those companies which came into existence 
after the question of adopting protective tari1ls for India was taken up by 
the public, that is, which came into being after 1922; they are not in my 
opinion entitled to the bounty in preference to those which were in existence 
before the Bill was passed into an Act. Some companies have sprung 
up in the years 1923 and 1924, but many of them did not begin their 
actual work of manufacture of swel till 1924. If a bounty is to be given 
to such companies as well, then in my opinion injustice will be done tQ 
the old companies; the old companies have suffered losses all along owing 
to the unfair competition from outRide, That is one rellson. Further, such 
companies helped the country by their products when steel products could 
not be imported from outside the country during the war, That is another 
reason. These companies served the Empire during the war with muni-
tions, The new companies which came into existence later have suffered 
no suoh loss, nor have they served the country and. the Empire. So I 
think the companies whioh served both the Empire and the country haye 
a preferential claim to the bounty; and if the bounty is divided betweeB 
the different oompanies, then I think injustice will be done to thp 
oompanies which were in existence before the Bill was passed into an 

Act. So for these reasons I move my amendment which is not 
1 P.14'. a negation of the Resolution moved by the Honourable 

Sir Charles Innes, but only lays down certain conditions, that is to 81\1, 
that justice should be done to companies which served the Empire by' 
supplying munitions during the war. Surely, in all fairness they should 
have 9. ,preferential claim over the new concems which have been started 
for ste&l manufacture 1.108 " result of the policy of protection whioh GOT-
ernment intended to give. For this reason I appeal to Members to 
support me when I say that the proposed botmty should be paid onl.v to such 
firms or companies whioh began their actual work of manufaoturing steel 
in India before the year 1922. Sir, I move my amendmen1l. 

The motion wall neg.tinct. 
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Mr. B. Daa (Orissa Division: Non-Muh8Olmada.n): Sir, the amend· 
ment that stands in my name reads thus: 

, 0' That in clauae (3) for t.he words and figure •• R.. 50 lakhs ' the word. MId figvea 
'.Ra. 100 lakh.' be ub titutea '~ 

Sir, my amendment is as simple as the amendment which the Honourable 
lIhe Finance Member moved in his Currency Bill the other day to alter 
the figure from 85 to 100 crores. The Honourable the Commerce Member 
in his concluding remarks said that the steel industry is passing through 
a kind of distress and that it should be -given a fair chance. But in p o~ 

posing the bounty of 50 lakhs he has not given the industry a fair ohanc •• 
but he a~ only given what I may call a famine dole, a famine ration, to thill 
industry which is almost dying out. It may be that in proposing the 
50 lakhs the Honourable Sir Charles Innes was reminiscent of hi. 
youthful da.ys when he was District  Magistrate presiding over a distriot 
when it was suffering from famine and floods and was doling out 
small sums to the thousands of people who were dying eX 
iltarvation. That was perhaps the idea of Government of serving .he 
people who suffered from famine and floods. But that idea cannot be 
applied to the steel industry. This is a business concern and we mus. 
tackle it from businessmen's point of view. We are going to see that 
lIhe key industry of India stands on its own legs. Well, will 50 lakhs do 
for the purpose? The Honourable Sir Charles Inncs said that Government 
had time to review the position of the steel industry, 80 also h&d the 
·oountry as well as the Members of this House. But the Members of this 
House are convinced that the steel industry cannot stand on its own leglil 
unless it is adequately protected. It may be that some of my honourable 
'oolleagues from' the different provinces are looking forward to a remission 
of the provincial contribution from the surplus funds; it may be that my 
Honoura.ble friend the Finance Member is looking forward to getting hold 
·of a part of the surplus to meet the demand of the Lee Commission or 
the extra expenditure incurred in connection with the military ptanc:euvres 
recently held at Delhi by His Excellency the Commander-in-Chi$t. The 
Honourable Member for Commerce intends to give protection,' bu.t the 
bounty of 50 lakhs which he proposes is I say not enough. .  .  , 

Xr. President: The Honourable Member is not right in arguing about 
the adequacy of the bounty, The question in relation to the 50 lakhf! is 
the narrow question as to whethoo' the (lstirnate of 50 lakhs is a reasonable 
estimate of the a.ctual production of the steel industry on the basis of 
Rs. 20 a ton. The Honourable Member is. moving his amendment in the 
wrong place. 

Xr. B. D&s: I shall explain why I propose 1 crore, In the Mav ~essi ll 

this House assured. the steel industry' a protection of over acrore of rupeelil. 
Exchange and dumping did not allow this benefit to the steel industry .... 

Xr. President: The Honourable Member is roving generally over the 
question as to whether the Government are generous enough, That 
question does not arise on the question of Rs. 50 lakhs at all. 

Mr. B.Du: Sir, the Tariff Board on page 3 of their report remark: 

.. It is not open to UB, therefore. in this inquiry to discuSl lug!(estionl for the IP'J'Dt 
.f bounties, or 8chemes b7 whioh an Gonrnmen' Department.. and RaUways Ihould be 
required ~ use IIldiUl steel.' \ 



LBGISI.ATIVIl A88:&KBLY. [26TH JAN. 1926. 

[Mr. B. Du.] 
They also make similar remarks on pa.ge 19 where they say: 

.. Railwaye, Government Departments and important public ltodiee like the ~ . 
TWUsM may also continue to DIIe British steel, or Indian steel at approxima.tely Bri.iUi 
pricee, for IIOme time to o e '~ 

M: v contention is that the' Government and the House are committed 
to' protect this key industry of India. This key industry must thrive. 
How can it thrive when only a little bounty is given to it? Government 
Bave taken no AtE-pa to confine their purchases to Indian Rteel and 
il"On 

lIIr. Preatdent: Order, order. I once more want to tell the Hon.llIrabw. 
Member that. he is moving all rnnendnllmt to increase t l~ sum of Us. 50-
l-akhs to Rs. 100 lakhs. . After he has moved that amendment he has 
restricted the debate to the quefltion whether thE) eRtimate made by ibt" 
Government that Hs. 50 lukhs will be required in one .voar to pay at thf' 
rate of }{s. 20 per ton to the steel industry is correct or not. 'fhe sole queI'.' 
ilion in issue, once his amendment is moved, is whether that. estimate is 
right or not. The Honourable gentleman is now talking about generositic!!. 
It. hal! nothing to do with genflrosities; it is merely mathematical accuracies. 

Mr. B. ·D .. : By the imposition of thl' dut..y under the Indian Tariff Aet 
the Oovemment will bv the end of the ycar mllkt· a profit. of about 2 o e~  

My contention it< t.hat· t.hl' surplus profit which will acerul' to the Oovern·· 
ment must go to stabilise this industry and not for being paid into thf' 
exchequer of the Finance Member. I 'contend thAt, there will be at les!!t 
a lIurplu8 profit of more than n l!rOre. The industry is not in a position 
~  thrive without. protfletion, and I suggest that II crore Rhould go to thifl 
industry. I hope the onou bl~  Member for Commerce will support mf" 
and not only the Honourable Member for Commerce but also my friend 
I!llt' onou~blp Sir Bhupendra Nllth Mitra, the new Member for IndustricfI. 
His Department exists t.o see that industries are adequately developed. and. 
if nobody else in this House RUpports me, J expect the support of at lell!lt 
the Honourable Sir Bhupendra Nath l\Jitra in this malter. 

'!'he Honourable Sir BaliI Blackett (Finance Member): Sir, I regret .. 
have to break it to my Honourable friend who has just spoken (Mr. R. DaB} 
~ at J have the word of my Honourable friend Sir RhupendrB Nath Mitra 
that he is unable to support. him. The Honourable Member's purpose in 
moving thiR amendment seem" to hAve been t.o get, 11 little more. I could 
not gat.her that he had Any other argument than that he would like 110mf" 
~ in  more for the industry that is tooe protoc.ted. He was not sucC8sllful 
in getting hill amendment down in a form that was likely t,o give his friendl'l 
"n." more because, 1\8 was pointed out, by the Honourable the Presiden., 
if he was anxious that 100 lakhs should flow in the direction desired, it 
would have 'b~en necessarv for him to move an amendment in 
clause 2 of the Rellolution also raising the figure from Rs. 20 a ton 
to something higher. It is possible that, if the production of 8teel 
goes ahead very fast in the period named, the figure of Rs. 20 a ton wiJJ 
produce the whole !'iO lakhs and run up against the maximum limit. I hopfl 
jt will be so because, if it does, it will mean t.hat. tho company is doing 
better and is therefore less in necd of the additional assistance which is pro-
posed. tor it. But wh:v the Honourable Member should think it necesBary-
kI ask for more than 50 lakhs I find it a IRtle difficult to undentand. The-
Tariff :Board ~ eel el aeked for lell and, •• wal pOinted out h:r th. 
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Honourable Sir Charles Innes, the proposals which we are making in this 
Resolution will give the company on the whole better terms than they would 
have got from the operation of the rl'ariff Board's proposals. The Honour-
aftle Member· BOught to justify his demand for something more by aocusing 
me of getting off with the swag. The Honourable Sir Charles Innes has 
already stated that the extra amounts received by the Government as a 
result of the imposition of the protective duty on steel after the Act passed 
last June up to the 31st of December 1924 is a gross tota1 of 71 lakha. 
Out of that figure we have to provide 87 lakhs for the payment of bounties 
8S arranged under the original Act. I believe tliere is also some small 
additional allowance to be made (I have not verified the ngures) in respect 
of duty on Government stores. We have therefore in hand at the present 
moment a balanee of something like 30 lskhs out of which to pay those 50 
lakhs. Now that is up to the 31st March Hl25. There will be additional 
bounties payable next year, and it is extremely unlikely in my opinion 
that the very large receipts that we were getting in the early months under 
the Steel Protection Act will continue. They were due first of all to the 
large imports that people endeavoured to make in order to avoid the opera-
tion of the Act at all, and secondly to the large imports that have been going 
on in the expectation of additional dutieR. It is ~ t e el  unlikely in my 
opinion that by the time the 30th Soptember arrives I shall find J;hat any of 
the swag has rested in my pocket on behalf of the tax-payer of India. 
Therefore, the propOSitI which the Honourable Member is making is un-
doubtedly a proposal that I should find out of the prospective surpluR of 
my budget which has already been 80 sltdly deplet,ed bs the Commander-
in-Chief's vigorous exercises in the neighbourhood of New Delhi (I am 
told that he spent at least two lakhs on those operations. I have m.vself 
a secret suspicion that I am going to save money owing to those operlttions 
because a little less will have to be spent on guarding surplus munitions.)· 
However that may be, I do not feel that I can rely on that prospeci for the 
purpose of finding thf' extra 50 lakhs which ~' Honourable friend deRiree;. 
J therefore on behalf of Government oppose the moticm. 

Mr. Prel1dent: The question is that the following amendment hf' mAde: 

,. That in ('Iause (3) for the words and figureR' Rs. 50 lakhA ' thl' words and figure5 
, RH. 100 lakhs' he substituted." 

Thf' motion was negatived. 

Mr. Prealdent: The question is that the following Resolution bp adopttxl. 
namely: 

" That t.his AS6embly recommends to th; Governor General in Council that. a bounty 
8hould he paid on steel manufactured in India hetwl!fln the bt October 1924 and the 
30th September. 1925, subject to the following conditions: " 

(1) The boun~  .should be ~aid  on~  to firms or companies manufacturing, mainly 
froJ?! plg-lrOn. a~e m India o~ Indian ores, steel ingots Ruitable for 
rolhng or forgmg mto any of the klDds of steel articles specified in Part vn 
of Schedule II to thc Indian Tariff Act, 1804. 

(2) The bounty should be paid on steel ingots manufactured by such firms or com. 
panies. and the bounty should be paid at the rate 0' Rs. 20 a ton OD 
70 pflr cent. of the total weight of the ingots manufactured in each month. 

(3) The total am.ount of the bounty payable under this Resolution in the 12' 
months endu:g 30th September, l.925, shoulel not exceed RI. 50 lakhs." 

~ motion was adopted. 



-DEMAND FOR GRANT TO DEFRAY THE BOUNTY TO THE· STEEL 
INDUSTRY. 

The Honourable Sir Charles InDea (Commerce Member): I move, Sir: ',,)Ii 

.. That a sum not exceeding Rs. 25 lakhs be granted to the Governor General in 
. Council to defray the charge which will (:ome in course of payment during the year 
ending the 31st March, 1925, on account of the bounty which it haa been recommended 
in the Resolution just passed that the Governor General in Council should pay on .teel 
manufactured in India between the lBt of October, 1924, and the 30th of Sepiember, 
11125." -

lIr. Ohaman Lall (West Punjab: Non-Muhammadan): I move, Sir, to 
oppose this particular Resolution. I am afraid I was taken a little un-
awares when you put the first Resolution to the vote because I wanted, 
before you put that Resolution to the vote, to ask you to give me a ruling 
on a point of order. That particular ruling has been raised in this House 
before but it was in your absence, when you were at home. The ruling 
that I want YQU to give is on this question. Are the shareholders of Tata's, 
who happen to be quite numerous in this House, entitled to vote on this 
question of giving a bounty of 50 lnkhs to Tata's, and whether it is not a 
question of public policy that this bounty should be voted by the share-
holders? I want you to give us a ruling, Sir, whether they ought or ought 
not to vote. Personally, I believe they ought not to vote. Merely as a 
question of public policy, it is not right that they should vote. They have 
-every right to have a say in the matter. They have every right  to suggest 
reasons why this bounty should be given. But I do not think it is decent 
,hat they should come here in a matter of public policy and vote upon a 
question of this nature. First of all, Sir, I therefore submit this question 
to you and ask you to give me your ruling. 

Khan B&hadur larfaru Huualn EhaD (Patna and Chota Nagpur DtUn 
Orissa: Muhammadan): How does the name of Tata's come in here? 
. (Laughter.) In the Resolution it is . 

Ill. President: Order, order. I think the Honourable 'Member is asking 
me to play the ostrich. Thc Honourable Member (Mr. Chaman Lall) has 
put to me a question as to how far the shareholders in steel companies that 
will benefit by this Resolution, whatever the name of the steel company 
may be, should or should not vote on this Resolution. That question has 
been settled by the establi ~d practice of the House of Commons which 
I think we may reasonably follow here. It has been raised in the history of 
the House of Commons on many occasions and is now well settled in prac-
tice. The practice is that where the individual Member of the House of 
Commons is actually an active partner in a b l~iness not a limited liability 
company, it is a misdemeanour on his part to vote; and there have been 
cases in recent Parliamentary history where a measure has had to be 
passed to indemnify a partner in a business in England from the penalties 
otherwise leviable upon him for having given his vote in the Houan of 
Commons on any subject, not merely on a question in which he was person-
ally interested. The question has been settled, however, in this form that 
where the shareholders of any company which receive subsidies or other 
benefits from Bis Majesty's Governmcnt are Members of the Housc of 
Commons, they are perfectly entitled to register thoir votes either on that or 
on any other question, the only question being whether it is a matter of 
,Prqpriety for them to do so, and that  that is entirely a matter for the 
personal judgment of the Member concerned. My Honourable friend wHl 
probably lee that it will not be difficult to apply· here this rule. There may 
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not be many Members here for inl'ltance connected with the Peninsular and 
Oriental Shipping Company, but there is no doubt t ~ e are Members here 
who are members of various firms which are connected with contracts 
directly or indirectly given by the Government of India or Local Oovern-
!nenta, and therefore the rule laid down in the House of Commons is, I 
think, a satisfactory rule. It is only where a Member is directly and 
personally concemed in contracting with Government for certain service. 
that he is not entitled to take part in the debate. I am not awaro whether 
thiB point was raised before-if it was raised before during the proceedingl1 
of the Steel Industry Protection Act--I should have asked for further notice-
of this question in order to const!lt the ruling given by ttly predeoessor. I 
have Btated the Parliamentary praotice of the House of Commons, ADd I 
think we may reasonably follow that practice and leave it to individual 
Members, a8 a matter of propriety, to decide whether their judgment is likel! 
to be influenced or deflected from the straight line ot public policy by any 
personal peouniary benefit they may derive. 

1Ir. Ohaman Lall: I thank you very muoh. Sir, for the ruling that you 
have given and for ha.ving clarified the issue. 'fhere was a ruling given 
in the May-June SessIon, but as nobody happened to remark on the subject. 
1 take it that your ruling on this subject is the law on the point. 

Ilr. Prell.deDt: I cannot allow the Honourable Member to use the word 
" la.w ". Law is one thing, a. ruling from the Chair is a. very different thing. 

1Ir. Oh&IDan Lall: As far as Honourable Member. here are concerned. 
I think a ruling from the Chair is a law. 

Sir, I rise to oppose the grant of any bounties to any steel compa.ny in 
India, and my reasons are very simplo. I will confine myself to the one 
}>artioular company, the Tata Iron and Steel Company, which is the only 
oompany whioh is likely to benefit in regard to this bounty that you are 
going to give them. It is true, if you examine the facts furnished during 
the last few years from 1916 to 1924, that the Tata Iron and Steel Company 
made a proiit of nearly 8 crores, 4 crores of which they distributed to their 
shareholders and 4 croree of which they put away in their reserve fund, on 
a total paid.up capital, I believe, of 3 crores. Subsequently, when they were 
in difficulties, after having paid out the handsome dividend of 4 crort>f! to 
their shareholders, they discovered that they had to go and borrow money 
and they borrowed money in a foreign market by issuing debentures to the 
extent of 4 orores, so t a~  unlike any sensible company in the world, they, 
went about distributing lavishly their dividends to their shareholders without 
looking forwa.rd to or taking account of the time when a depression would 
come and there would be need of mone'y. When the depression CBmp,--as 
it was inevitable that that depression would ('orne with the falling exchanges 
on the one side and the end of the war on the other, they a.sked for pro-
trction of the steel industry. .  .  .  .  . 

Ilr. Preltdent: I am s.fra.id the Honourable Member is a little too tate 
for £hat kind of argument. This Resolution is in the fonn of a supple-
mentary estimate in ,connection with the Budget of the pr.:.ont year" and 
tor the amount reqUired up to the 31st of Ma.roh in the present financial 
year, and therefore the only matters in order under ill are arguments de. 
signed to show that the estimate me.d.e by the Commerce Member of the 
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[Mr. President.] 

AmQunt required .is not adequate. I do not think that on a supplementary 
ustimabe of this kind, where the House has just decided an important 

i~ iple  the Honourable Member (Ian bring up the matter or argue.,it 
ugam. 

Kr. OhamAD Lall: I submit to your ruling on this point, Sir. I know 
it is very inconvenient that I am a little too late. I just wanted to put my 
sentiments before the House. Honourable Members of this House are quite 
well aware that in the May-June Session I did Ray a. good deal in opposi-
tion to the imposition of protective duties, but now as far ~s this particular 
matte-r is concerned,-the demand for the grant of a sum not exceeding 
Rs. 25 lakhs to the Governor General in Council to defray the charge which 
will come in oourse of payment during the year p.nding the 31et March 
1925,-1 think, Sir, I may he able, with your permission, to SIt;\' one or two 
words more as t.o why this particular amount should not be sanctioned for 
this partiCUlar purpose of the granting of a bounty. My r(>A.ROnB I hHve 
1l1ready placed before the House. r have not exhausted my reasons Itnd 
I do not intend to do so. J am merely mentionin& in paRsing in ,"onne('-
tion with your ruling on the point that 'rut.as do not, deRf'r\'e 1111." 

bounty whatsoever. They have got the worst teputation imaginabh> 
III India to-day. MulRhipetta ~ d J amshedpur are l'videlllll' of t.lw 
fact, that this Company's name has become a hyword. instead of itf; 
being a household word. They ha.ve treated their shareholders in II. fashion 
which is absolutely-I will not sa.y abominable-hut which is absolutely 
undeserved. They have bro.ken every promise and they have broken every 
understa.nding that we arrived at with them. They have not paid the least 
at.tention whatsoever to the demands of their workers at ,Tamshedpur or at 
Mu1shipetta. I think it would be not in the public interests to support this 
company under these circumstances. 

Mr. Prea1unt: I do not know if the Honourable Member was present 
here when I had a conversation with Mr. Joshi. If Mr. Joshi W88 out of 
order on the main Resolution, the Honourable Member is ten times o,ut of 
.ordm-now. 

Mr. Oh&m.an L&1l: I will therefore simply suggest that under these cir-
cumstances, for reasOllB which are ver)' obvious, this grant should not be 
made. 

Mr. Prtlldent: The question is: 

"That a sum not exceeding Ba. 25 lakhl be granted to the Goyernor Genf'ral in 
CCD;ncil too defray the charges which will corne in ou ~e of payment during the Yl:ar 
~nd  the ~t ~ o  1925, on account of the bounty whioh i~ haa been recommended 
In the ResolutIOn Ju&t pused that the Governor General in Council should pay on steel 
manufactured in India between the lit of October, 1924, and the 30th of September 
1925." • 

The mot;on was adopted, 

NOMINATION OF MEMBERS TO THE SELECT COMMITTEE ON 
THE COURT-FEES (AMENDMENT) BILL. 

The ~ble Sir ~' de  l tu ldb~  (Home Member): Sir, may 
I m"ke one shght cha.nge 10 the motIOn whIch staDds in mv name? I wish 
-to substitute also for Mr. Fleming Mr. Naidu. ' 



• 

NOMINATION OF MEMBBl\iI TO THE I:!ELKCT COMMITTIilB ON THE t53 
COURT-FB.8 (AMENDMENT) BILL. 

I beg to move: 

.. That in place (If Sir Henry MoncI"i611 Smith, Mr. H. E. Holme anti ~  E. G . 
.rleming the following members be appointed to the Sell'ct Committee on the Bill further 
te amend l4Ie Court-fees Act, 1870, the SUCCl!8sion Cerbificat.e Act, 1889, and the o~e 
~  Civil Procedul'e, 1908, for certain purposes and for the like purposes to repeal. certaIn 
_acimentB amending the Court-fees Act, 1870, namel,.: 

MI'. L. Graham, 

Mr. E. H. Ashworth, and 
Mr. M. C. Naidu." 

The motion was adopted. 

'£HE INDIAN MEUCHAN'1' SHIPPING (AMENDMENT) BILL. 

The Honourable Sir Oharle. Inne.: Sir, I beg to move: 

., That the Bill to amend the Indian Merchanio Shipping Act, 1923, fOI" a cel'taia 
plll'pOSe, be taken into collsideratioll. ". 

I explained the purpose of this little Bill when I introduced it & few days 
ago. 'fhe Bill consists of one clause only. It gives us power to impose 
feos for inspection when wireless installations have been fQund out of order. 
In this matklr we are following the practice of the Board .of Trade at Home. 
I move my motion. 

'1'he motion WW! adopted. 

The Honourable Sir Oharl •• Inn .. : Sir, I move that the Bill be pused. 

The motion was adopted. 

'fhe Assembly then adjourned till Eleven of the Clock on Tuesday, the 
'27th January, 1925. 
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